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t The following Act of the Tamil Nadu Legislative Assembly received the assent 
of the President on the 6th August 1997 and is hereby published for general information, 

Act No. 43 of 1997. 

An Act to provide for the establishment and incorporation of a law University in the 
State of Tamil Nadu for the advancement and promotion of learning and knowledge 
of law in the educational pattern of the State. 

BE it enacted by the Legislative Assc:mbly of the State of Tamil Nadu in the 
Forty-seventh Year of the Republic of India as follows 

CHAPTER J 

PRELIMINARY 

1. (1) This Act may be called the Tamil Nadu Dr. Arnbedkar L. .-I IJniversity Short title, 
Act, 1996. 

(2) It extends to the whole cf the State of Tamil Nadu. 
*n 

Qo- 
(3) It applies to - 

(a) every Law college specified in the Schedule which are deemed to be 
affiliated to the University under this Act; 

(b) every other law college or institute situate whithin the University 
area which may be &mated, to or approved by, the LTniversity in accordance 
with the provisions of this Act, statutes, ordinance or regulations; and 

(c) every college or institution situate within $.e University area, which 
conducts any course of study or  imparts any trarnrng which may qualify 
for the award of any degree, diploma or other academic distinction in law 
by the University. I 

(4) This Section and sectionsc 2,3,~,5,6,7r8,9r10,11c12,13,11,15,16,17,21, 
48,49,50,52,61,63,64,65,68,69 a d 71 shall come into force at once and the 
remaining provisions of this Act shall come into force on such date as the 
Govefnment may by notification appoint and different dates may be appoiqted 
for dlfferentprovi9us of this Act. 

2. In this Act, unless the context otherwise requires,- 
D e W o m .  

(a) "affiliated college" means a college or  institution situate within the 
University area and affiliated to the University, a college deemed to be 
dffiliated to the University and an autonomous college; 

(b) ccautonomous college" means any college disigtated as an autonomous 
college by or under the s' atu tes; 

ltral aat 25 (c) "Bsr Council of :ndia" means the Bar Council of india constituted 
19611 under the Advocates Act; 1961 

(d)  "Bar Council of Tamil Nadu" means the Bar Council of Tamil Nadu 
constituted for the State of Tamil Nadu; 

(e) "college" means a college or institution established or maintained 
by or affiliated, to the University and providing any course of study or train* 
in law for admission to tae examination; for degrees, diplomas or other academic 
distictions of the University; 

(f) "date of comt:ncement of this Act" in relation to any provision of 
this Act means, the date of the coming into force of that provision) 

(& "Faculty" mans  a a Faculty of the University; 

(h) "Government" means the State Government; 



(i) "hostel" means a anit of residence for the students. of the University 
maintained or  recognised by the University in accordance with the prpvisions of ' this Act: and includes a hostel deemed to be recognised by the Univers~ty under 
this Act; 

(j) "prescribed" means prescribed by this Act or the status or ordinances 
or  regulations; 

(k) "principal" means the head of a c>llege; 

( J )  "registered graduate" means a graduate registered under this Act; 

(m) "statutes", "o rd inanca" and "regulations" mean respectively, the 
statutes, ordinances and regulations of the University made or continued, in force 
under this Act; 

- (n) "teschers" means Prcfessors, Readers. Lecturer:;, whether f;:ll time or 
- - part-time Lecturers (Senior Sclae) Lecturers (Selection G~ade) and other persons 

,, - *  giving instruction in University colleges or institutio~s in nfEliated or approved 
1 colleges or  in hostels and libraries as may bedeclared by the statutes to be teachers; 

I . ". * 

i (0) "teachera of the University" means persons appointed by the UniversiQ 
to give instruction on its behalf; 

(p) "University" means the Tamil Nadu Dr. P~nbedkar Law University; 

(q) "University sea" means ihe a,::: tc .rkic'- this Act extends under sub- 
section (2) of section 1 excluding the Annamalai Nagar as clefined in clause (a) of Tamii N 
section 2 of the Annamalai University Act, 1928; 

( r )  'gUniver8it ualla a" meaqs a oollege or a college combined with ~Q80arch 
institute qalntalned &' y t4s k nive~sjty, whather instituted by it, om nat, providing 
aourses of study leadin8 upto the post-gradtuate and professional degrees of the 
University; 

( 8 )  '6Uqiversity Grants Commission" nleans the Ccmrnisslon established OentraI 
uqder section 4 of the Uqiversity Grants Commission Act, 1956; 

(t) ~'Univem~ity ~~a turor ' '  "University Reader", L6Ui~iversity Profesgor" 
OF 'cUniversity Teaaher" means I,ectursr, Reader, I?rofessor or Teacher respect,vely 
appointed or deemed to he appointed as such by the Usiversity; 

1 " ' ,  
(u), "Uqivergity Library" weans a Lib:a~ly maintained by the U nivergity , 

whether rnstttuted by it or not. 

CHAPTER 11. 

THE UNIVERSITY. 

Batabliahnae nt 3. (1) Pot the advancement and promotion of learnind aild knowledg~ of 
01 Univaraiy, law, there shall be established a University by the name "The Tamil Nadu 

Dr. Ambedkar Law University". 

(2) The Univazsity shall be a body corporate haviug perpetual successioll 
and a common seal and shall sue aqd be sued by t l~a  said name. 

(3) 11,-  headquarters of the. University sl~all be located within the ljlzlts 
of "-e Madras Metropolitiaq Planning Area as defined in clause (23-a) of section l & j l  
2 of the Tamil Madu Town aqd Country Planning Act, 1971. 

Obje ats at 4. The University shqH have the following objects, namely :- 
Univerdty, 

(a) to provide for thc: advancement and tlissemination of kuowledge of law 
and their role i n  the develop me^? of better education; 



( b )  to promote the legal education and well being of the aommuoity generally; 

(6) to develop in the student and research scholar, a sense of rospoaaibility 
to serve the society i n  the field of law by developing skills in regard to advoaaay, 
lag4al services, leglslat~on. law reforms and the like; 

((1) to organisc lecture, seminars, symp~aia and conference ; 

(e) to promote legal knowledge and to make law as efficient instruments of 
social development ; 

(f) to ~rovide acaess to legal education for large segments of the population, 
and in particular to the disadvantaged-groups such as those living in remote and 
rural areas : 

(i) to provide eduaation and traitlids in the various fields of law in the State 
raising theil quality and improving their availability to the people; 

(3) to provide suitable post-graduate courses of study and promote reaserch 
in the various fields of law ; :I 

4 f 
! 

(b) to promote national integration and the integrated development of the 
human personality through its policies and programmes. 

5. The University shall have the power,- n 

University. 
(i) to administer and manage the University and such centres for research, 

for legal education or for advancement of knowledge in law ; 

(ii) to provide for instructions or training in such branches of learning 
pertaining to law, as the University may deem fit ; 

( i i i )  to make provision<, for reaserch or for the advancement or dissemi- 
nation of knollrledge in legal education; 

(v) to afiliate colleges to the University under conditions prescribed and 
to withlraw such affiliation ; 

Provided that no college shall be affiliated to the University unless the 
of the Government to establish such College has been obtained and the 

terms and conditions, if any, of such permission has been complied with: 

0.i) to institute degrees, tltles, diplomas and other academic uistinctions I 

(vii) to hold examinations and to confer degrees, titles, diplomas and other 
academic distinctidns on persons who shall have pursued an approved course of 
study in the University, University college or any college affliated or deemed to 
be affiliated to the University under this Act and shall have passed the prescribed 
exankinations of the University subject to such conditions as the University may , 

determine ; 

(A  up) ~ 1 - 2  EX. (4  11) - 2 

1- 
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jviii) tp confer degrees, titles, diplomas and other academic distinctions on 
personr-who shall have pursued an approved course of study ir an autonomous 
college ; . . 

. , < .  

( ix)  to cdnter honorary degrees or other distinctions under conditions 
prescribed ; 

( x )  to f ix fees to demand and receive such fees as may be prescribed; 

(x i )  to establish, maintain and manage hostels and to recogniqe p:aces of 
residence for the student9 of the University ana ~ c ,  vi;;h:rzw surh recognition to 
any wch place of residence ; 

(xii) to establrsh suc.1 special centres, speaialised study centres, school of 
excellance which may serve as a lead agent for all other law colleges to emulate 
or other units for research and instruction and for promotion af distance education 
centres as are, in the opinion of'the Univmlty, necessary for the furtherance of its 
objects ; 

(xiii) to supervise and controljthe residence and to regulate the discipl~ne 
of the students of the University and to make arrangements for promocing their health; 

(Mv) to make arrangements in respect of the residence, discipline and 
teaching of women students ; 

(xv) to createa acadelnic, technical, administrative ministerial and other 
posts and to make appointments thereto ; 

.(xvi) to provide, control and maintain discipline among the students and 
to reguate and enforce discipline amon4 all categories of employees of the University , 

and to lay down the conditions of servlce of such employees including thet code 
I of conduct and to take such diwiplinary measures as may be deemed necessary ; 
I ," &. .c, ). .-I 

I (xvii) to institute lecturemhips, , readerships, professorships and other 
teaching posts required by the University and to appoint persons to such Lecturersh~ps, 
readerships, professorship6 and other teaching posts ; 

(xviii) to institute and award fellowships, travelling fellowships, scholar- 
ships, studentshipq, bursaries, prizes and medals in accordance with the statute9 ; 

(xiv) to provide for p~inting, reproduction and publication of research and 
other works ar.1 to orgaruse extubitions. 

(xx) to spoqsor and undertake research in all aspects of law, justice and 
soci a1 development ; 

(xxi)  to co-operate w~th any other organisations in the matter of education, 
training and research inlaw, justice, soclal development, and allied subjects for quch 
purposes as may be agreed upot on such terms and conditions a$ the dniversity 

may, from time to tlnle, determine ! 

(xxii) to co-operate with institutions of higher learning in any part .of the 
world having objects wholly or partially similar to those of the Unlverslty, by 
exchange of teachers and scholors and generally in such mapner as may be 
aonductive to the conlaon objects ; 

(xxiii) to regulate the expenditute aqd to manage the accounts of the 
University ; 

t 

(XXZV)  to establish and mai~tain with i n  tba Univemsity or alsawbara, suob 
class room3 and study halls as the, Uqi.oaraity may considet qsceasrtry and ade- 
quately furnish tha same and to agtabljsb and maintain suc4 libraries and reading 
rooms as may appsar cosvsnient or necessary far the University; 

(xxv) to receive pants, subventions, sdbscriptions, donotions and gifu 
for tho purpoaas of ths Usivazsity and consistent with the ob ects for wb& tbs 
Uaioardty is established : 
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(xxuiii) to draw and accept, to make and endorse, to discount and 
negotiate, Government and other promissory notes, bills of exchange cheque or 
other negoriahle instr~ments : 

(xxix)  to execute conveyances, transfers, reconveyances, mortgages, 
leases, licences and agreements in respect of property, movable or immovable in- 
cluding Government securities belonging to the University or to be acquired for 
the University ; 

( xxx )  to appoint, in order to execute an instrument or transact any businesl 
of the University, any person as it may deem flt ; 

(xxx i )  to give up and cease from carrying on any cl3sses or department8 
of the Universitv . 

(xxxi i )  to enter into any agreement with the Central Government, State 
Governments, tlie University Grants Commission 01 other Authorities for receiving 

(xxxi i i )  to accept grants of money, sec~~rities or property of any kind on 
such terms as it mpy deem expedient : 

(xxxiv) to raise and borrow money on bonds, mortgages, promissory 
notes or other obligations or securities upon all or any of the properties an assets 
of the University or wlthout any securities and upon such terms and conditions as 
it may deem flt and to ?ay out of the funds of tlie University, all expenses incidental 
to the raising of money, and to repay and redeem any money borrowed ; 

(xxxv)  to invest the funds of the University money entrusted to the University 
in or upon such securities and in such manner as it may deem fli and from time to 
time transpose any investment ; 

( x x m i )  to make such regulations as may from time to time, be considered 
necessary for regulatiing the affairs and the management of the University and to 

modify and to rescind them ; 

(xxxvii) to constitute for the beneflt of the academic, technical administra- 
tive cand other staff, in such manner and suoject to  such conditions as may be 
proscribed by th c regulations, such as pensions, insurance, providan t fund and 
gratuity as it may deem fit and to make such grants as i t  may deem flt for the 
beneflt of any employee of the University and to aid in the estab!ishment and 
support of the associations, institutions, funds, trusts and conveyances calculated 
to benefit, the staff and the students of the University ; 

(xxxviii)  to delegate all 01 any of its powers and funcitions to any au&ority 
of the University or any committee or any sub-committee or  t o  any one or more 

of its body or its o f f i ~ ~ s  and, 

(xxxfx)  to do all such other acts and things as th~: University may consider 
necessary, conductive or incidental to the atta~nment or enlargement of its objects, 
powers and functions or any one of theni, 

I 

I - 4 



visitation. 

6. (1) No Law college or institution imparting legal education wirbin the 
Univnaity area shall be af6liated to any other University other than the Tamil Nadu 
Dr. Ambedkar Law University. 

(2) No Law college or institution imparting legal etlucation affiliated lo. or 
associated with, or maintained by, any other University, whether within the State 
of Tamil Nadu or outside the State of Tamil Nadu, shall be recognised by the 
University for any purpose except with the prior approval of the Government and 
tbe University concerned. 

7. (1) The University shall, subject to the provisions of this Act and the 
statutes, be open to all peksons. 

(2) Nothing contained in sub-section (1) shall require the University,- 

(a) to admit to any course of study any person who does not possess the 
prescribed academic qualification or standard ; 

(b) to retain on the rolls of the University any student whose academic 
record is below the minimum standard required for the award of a degree, diploma 
or other academic distinction ; or 

(c) to a<:-it any petson or retain any student whose conduct is prejudicial 
to the interests of the Qniversity or the rights and privilzges of other students and 
teachers. 

(3) Subject to the provisions of sub-section (2), the Government may, by 
order, direct that the University shall reserve such percentage of seats therein for 
the students belonging to the Scheduled Castes, the Scheduled Tribes, Most Back- 
ward Classes including Denotified Comaunities and Backward Classes, as may 
be specified in such order and where such direction has been given, the University 
shall make the reservation accordingly. 

8. (1) The Government shall have the right to cause an inspection or inquiry, 
to be made, by such persons or person, as they may direct, of the University, 
its buildings, museums, workshops, and equiprnents and of any institution 
maintained, recognised or approved by the University and also of the examination, 
teaching and other works conducted or done by the University and to cause an 
inquiry to be made in respect of any matter connected with the University. The 
Government shall in every case give notice to the University of their intention to 
cause such inspection or inquiry to be made and the University shall be entitled 
to be represented thereat. 

(2) The Government shall communicate to the Syndicate their views with 
reference to the results of such inspection or inquiry and may, after ascertairiing 
the opinion of the Syndicate thereon, advice the University upon the action to be 
taken and fix a time limit for taking such action. 

(3) The Syndicat: shall report to the Government through the Vice- 
Chencellor, the action, if any, which is proposed to be taken or has been taken 
upon the result of such inspection or inquiry. Such report shall be submitted 
within such time as the Government may direct. 

I, w* -k smciiictrtz doer mt take adion to the satisfaction of the - -- 
> . -- m-- ---:k~c;=rc= mre; Z-verntsr n;lv. re -unsdmng 
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CHAPTER III. 

9. The University shall consist of the following officers, namely:- otfia~ll ol 
(1) the Chancellor; Unltdty. 

(2) the Pro-Chancellor ; C 

(3) the Vice-Chancellor ; 
(4) the Registrar; 
(5) the Finance Officer ; 
(6) the Controller of Examinations; and 
(7) such other persons as may be declared by statutes to be officers of the 

University. 

10.(1) The Governor o! Tamil Nadu shall be the Chancellor of the Univer- CIMBOCU~~ 
sity. He shall, by virl.ue of h ~ s  office, be the head of the University and President 
of the Acadmic Senate and shall, when present, preside at the meetings of the 
Academic Senate an at any convocation of the University and confer degrees, 
titles, diplomas or o her academic distinctions upon persons entitled to receive 
them. 

4 
(2) Where power is conferred upon the Chancellor to nominate persons to 

the authorities, the Chancellor shall, in consultation with the Vice-Chancellor, and 
to the extant necessary, nominirte persons to represent the interests not otherwise 
adequately represented. 

(3) The Chancellor may, of his own motion or on application, call for and 
examine the record of any offioer or authority of the University in respect of any 
roaeeding to satisfy himself as to the legality of such prcceeding or the correctness, 

regality or propriety of any decision taken or order passed therein, and if, in aay 
case, lt appears to the Chancl:llor that any such proceeding, decision or order 
should be modified, annulled, reversed or remitted for reconsideration, he may 
pass ordtrs accordingly: 

Provided that every applic;3tion to the Chancellor for the exercise of the powers 
under this sub-section shall be preferred within three months from the A-+e on 
which the proceeding, decision or order to which the applic~tion relates was 
communicated to the applicant: 

Provided further that no order prejudicial to any person shall be passed unless 
suah person has been given an opportunity of making his representation. 

(4) The ahanoellor shall exeraise suoh other powers and perform suoh otheo 
duties as may be oonferred on him by or under the provisions of this Act. 

11. (1) The Minister insharge of the portfolio of law in the State of Tamil w. 
~\ladu shall be the Pro-Chanaellor of the University. 

(2) In the absenae of the Chanaellor or during the Chancellor's inability io 
act, the Pro-Chanoellor shall exeroise all the powers and perform all the functions 
of the Chanoellor . 

(3) The PrPro-Chanaellor shall exeroise suofi other powers and perform suoh 
other functions as may be aonferred on him by or under this Act. I 

12. (1) Every appointment of Vioe-Chancellor shall be made by the Chancellor ,,-, from out 0.f a panel of three names recommended by the Committee referred to 
- n  sub-seutlon (2) and suoh panel shall not oontain the name of any member of the 
said Committee : 

Provided that if the Ohanaellor does not approve any of the persons ln the 
panel so reoommended by the Committee, he may take step to oonstitute another 
Commit~ee, in aaaordanoe with sub-seation (2) to give a fresh anel of three diff erent 

Chataaellni 
F names and stlbJl appoint one nf the persons named fa the resh panel as Trim- 

(!\ G ~ ~ , t ~ l - j  1 v 2  Ex. (41 1) -  .3 
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(2) For the purpose d sub-seotion (I), the Committee shall aonsist of three 
persons of whom one shall be nominated by the Government, one shall be nominated 
by the Aoademic Senate and one shall be nominated by the Syndicate: 

Provided that the person so nominated shall not be a member of any of 
Ohe authorities of the University. 

(3) The Vioe-Chancellor shall hold offioe for a period of three years and 
shall be eligible for re-appointment for a further period of three years: 

Provided that no person shall hold the offioe of the Vioe-Chancellor for more 
than six years in the aggregate : 

Provided further that- 

(a) the Chanoellor may direot that a Vioe-Chanoellor whose term ot 
ofJiae has expired, shall aontinue in offioe for suah period, not exoeeding a total 
period of one year, as may be speaified in the direation ; 

(b) the Vioe-Chanoellor may, by writing under his hand addressed to the 
Chanoellor and after giving two months notioe, resign his crffice : 

Provided also that a person appointed as Vioe-ChanceUor shall retirz from 
oace if, during the term of his offioe or any extension thereof, he completes the 

oi sixty-five years. A- ; i 
b4 

(4) When any temporary vaoanoy oaours in the offioe of the Vice-Chaador 
or when the Vioe-Chancellor is, by reason of illness, absenoe or for any other reason, 
unable to exercise the powers and perform the duties of his &m, the senior most 
Professor of the University shall exeroise the powers and perform the duties of the 
VioeChan~~llor till the Syncliaate makes the requisite arrangements for exerdng 
the powers and performing the duties of the ViceChano~Uar. 

(5) The Vice-Chanaellor shall be a whole-time officer of the Lniversity and 
his emoluments and other t e rw  a d  c~nditions of senice shall be as follows+ 

(a) There sball be paid to the Vioe-Chancellor a fixed salary of seven thousand 
six huadred rupees per mensem or suoh higher salary as may be fixed by the Govern- 
ment from time to time and he shall be entitled to suoh other perquisites as may be 
fixed by the statutes ; 

(b) The Vice-ChanaeUor shall be entitled to suoh terminal benefits and allow- 
anaes as may be fixed by the Syndioate with the approval of the Chancellor from 
time to time : 

Provided that, where an employee of-! 

I.O . . - ,  (i) the University or college or institution maintained by or affiliated to, that 
University ; or 

(ii) any other University or colleges or institutions rnsintained by or affiliated 
to that University, 

i8 anpointed as Vice-C'hancellor, he shall be al1oweJ to continue to contriiute to 
the Provident Fund to which he is a subscriber, and tie contribution of the University 
ahall be limited to what he had bee11 contributing immediatel*~ before his appointment 
as Viae-Chanmllor ; 

(c) The Vice-Chmaellor shall be entitled to travelling allowance at sbch 
rates as may be fixed by the Syndicate ; 

(d) The Vice-ChauceUor shall be entitled to earztcd leave on full pay at 
onwleventh of the periods spent by him on active service : 

Provided that when the earned leave kpplied for by the Viue-Chancellor ia 
su$&nt t i y e  before the date of expiry of the term of his office, is refuied by the 
chancellor m the interests of the University and if he does not avail of the leave 
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before the date of expiry of the term of his office, he shall be entitled to draw cash 
equivalent to leave salary after relinquishment of his office in respect of earned leave 
at his credit subject to a maxim~~m of two hundred and forty days ; 

(e) The Vice-Chancellor shall be entitled on medical grounds or otherwise, 
to leave withol~t pay for a period not exceeding three months during the term of 
his office : 

Provided that such leave may be converted into leave on full pay to the extent 
to which hs is e2titIed to earneii leave under clause (d). 

13. (1) If, in th? opinion of the Chsncallor, ths Vice-Chanceilor wilfully omits R O ~ O V ~  of Vice- 
or refuses to carry o.:r the provisions of this Act, or abuqes the powers vested in 
him, or misbhaves or mismanages or his conduct involves moral turpitude or if it 
atherwiss appears to the Chancellor that the continuance of the Vice-Chancellor 
In office is detrimental to the interests of University, the Chanceilor may, direot the 
Pro-Chancellor to con:,titute a Committee consisting of not less than three members 
to enquire into the m: tter and place the report of the Committee before the 
Chanmllor. 

(2) The Chancellor shall, after considering the report of the Committee, is 
satisfisd that the contrnuance of the Vice-Chancellor in office will be detrimental 
to the interests of the University or if he is found guilty of all or any of the charges 
by ordsr, rmT)ve tile Vice-Chan.:ellor : 

Provided that no order shall be passed under this section unless a reasonable 
opp~rtunity of b.sing heard is given to the Vice-Chanc6ilor. 

14. (1) The Vios-Chancellor shall bs the academic head and principal executive PO- and duties 
offioer of the University. ' Ot VioaBanosllor.. 

2) The Vice-Chancellor shall, in the absence of the Chancellor and Pro- 
Chanoe \ Ior, pre:ide at the meetings of the Academic Senate and at any convocation 
of the University and c~nfer  de;rees, titles, diplomrts or other academic distinctions 
u p ~ n  psrsms en-itled to receive them. 

(3 The Vice-Chancellor shall exercise control over thq affairs of the University 
and-shal l be respmsible for the due maintenance of discipline in the University. 

(4) The Vice-Chancellor shall ensure thzt faithful observance of the provisions 
of this Act, the statutes, ordinartoes and regulations made thereunder and he may 
exercise all pJwars as may b3 nacessary for the purpose. 

(5) The Vice-chancellor shall give effect to the orders of the Syndicate regard- 
lng the appaintment, suspension and dismissal of the teachers and other employees 
of the University and any othsr decision af the Syndicate. 

(6) In any emsrgency which in the opinion of the \'i~Chancellor requires 
immsiiate ac t i~n  to b3 taken, h4 shall, by ordsr, take such aobon as he deems neces- 
sary and shall, at the earliest opp~rtunity report the action taken to such officer or 
authority or b3dy as wauld have, in the ord~nary course, dsalt with the matter : 

Provided that no such order shall be passed unless the parson likely to be affected 
has been given a reasonable oppartuaityof being heard. 

7 

oj Any p,rsotl aggrieved by aiiy'oider bf the vice-chancellor under s u b  
section (6), may prefer an appjal to the S ndicate within thirty days from the date 
on which such ordsr is comrnl~~icated to I im and the Vice-Chancellor shall - give 
effsct to th.: ordv p 3 ~ p q d  by th: Syndicate on such apq3aI. , 

(8) The Vice-Chancellor shall h the w-ojjiiio Chairman of the Syndicate, 
the Planning Bjsrd and the Finance Committee. The Vice-Chancellor shall be 
entitled to bs pressnt at, and to address, any msting of any authority or other body 
of the University, but shall not be entitled to vote thereat unless he is a member of 
such auth3rity or b d y .  

(9) The Vice-Chancellor shall have p3wer to convene meeting of the Syndicate, 
the Asade-nic Ssnate, the Planrling B3ard and the Finasce Committee. 



(10) The Vice-Chancellor shall be responsible for the co-or4ination and inte- 
gration of teaching and research, extension education and curriculum development. 

(1 1) The Vice-Chancellor shall exercise such other powers and perf~rnl  such 
, other ctut~es as may be prescribed by the statutes. 

n&ku- 15. 1 The Regisirar shall be a whole-time salaried c)fficer of the University d d appinte y the Syndicate. 

(2) The terms and conditions of service of the Registrar shall be as follows:- 

(a) The holder of the lost of Registrar shall be an academician in the field 
of law not lo*er in rank than that of the Principal of Law college, or the Professor 
of the University Who has pu~. in a service in such capacity fof a period of not 
less than three years or an oBmr of the Government not lower In rank than that of 
the Deputy Secretary to Government, La* Department. 

(b) The Registrar shall hold office for a period of three years and shall be 
eligible for re-appointment : 

Provided that the Registrar shall retire on attaining the age of fifty-eight years 
or on the expiry af the period specified in this clause, whichever is earlier. 

(c) The enioluments and other terms and contlitions of service of the 
Registrar shall be such as may be prescribed. 

(d) When the office of ?lie Registrar is vacant or when the Registrar is, by 
reason of illness, absence or for any other cause, unable to perform the duties of 
his office, the duties of the office of the Registrar shall be performed by such person 
as the Vice-Chancellor may appoint for the purpose. 

(3)  (a) The Registrar shall have power to take dinciplinary action against 
such of the employees, excluding teachers of the University and academic staff, as 
may be specified in the orders of the Syndicate and to suspend them pending 
inquiry, to administer warnings to them or to impose on them the penalty of censurc 
or with-holding of increments : 

Provided that no such penalty shall be imposed unlcss the person concerned 
has been given a reasonable opportunity of showing cause agalnst the action proposed 
to be taken against him. 

. 

(b) An appeal shall lie to the Viae-Chancellor again.& any order of the 
Registrar imposing any of the penalties specified in clause (a). 

(c) In any case wherc the inquiry disclnv~ +Fat the punishment beyond the 
powers of the Registrar is called for, the Registrar shall, upor. conclusion of the 
inquiry, make a report to the Vice-Chanmllar along with his recommendations and 
the Vide-Chancellor shall pats such order as he deems fit : 

Pravidod that an appeal sha;l lie to the Syndicate against an order of the Vice- 
Chancellor imposing any penalty. 

(d) No appeal under clause (b) or clause (c) shall be preferred after the expiry 
of sixty days from the date on which the order appealed against was reccived by 
the appellant. 

(4) Save as otherwise rovided in this Act, the Registrar shall be the ex-ojficcto 
Secretary to the Syndicate, t f~ e Academic Senate, the F.~ct~llics and tho Ronrds of 
Studios, but shall not be deemed to be a member of any of tllcsc ;~ulhclritics. 

I (5) It shall be the duty of the Registrar,- 

(a) to be the custodian of the records, the comnon seal and s ~ c h  other 
property of the University as thz Syndicate shall commit t o  his charge ; 

(b) to issue all notices convening meetings of the Syndicate, the Academic 
Senate, the Faculties, the Boards of Studies, the Boards of Exarnillers and of any 
Connnlttm appointed bv the authorities of the University ; 



( c )  to keep the minutes of all the proceedings of the meeting of the Syndicate, 
the Academic Senate, the Faaultief, the Boards of Studies, the Baafds ot Examlners 
and of any Committee appointed by the authorities of the Univalsity ; 

(d) to conduct the official corlespondence of the Syndicate ; 

(e) to supply to the Chancellor. copies of the agenda of the meetings of the 
authorities of the Uqiversity (1s qoon as they are issued and the minutes of the pro- 
ceedings of such meetings ; and 

(j) to exercise such other powcrs and perform suah other duties as may be 
specified in the statutes, the ordinances or the regulation9 o r  as may be required, from 
time to time, by the Syndicate or the Vice-Chencallor. 

(6) In all suits and other legal proceedings by or against the University, the 
shall be slgned and verified by the Registrar and all processes in such suits 

. and proceedings shall be issued to, and served on, the Registrar. 

(2) Appointment of the Finance Officer shall be made by the Syndicate from 
out of a panel of three names recommended by the Government. 

(3) The emoluments and other terms and conditions af service of the Finance 
Officier shall be such as may be prescribed by ordinances. 

(4) The Finance Officer shall retire on attaining the age of sty eiaht years 
or on the expiry of the period specified by the Syndioate under sub-section (I), which- 
evar is earlier : 

Provided that the Finance Officer shall, notwithstanding his attaiqing the age 
of f i f ty  elght years, continue in officy until his successor is appointed and enters upon 
his offica or until the expriy of a perloa of one year, whichever i s  earliet. 

(5) When the office of the Finance OBcer is vacant or when the Pinaqce 
Offiu~r is, by reaton oi illrleas, absenae o r  for qny other aause, unable to  perform the 
duties of his 0 5 ~ 0 ,  the duties of the Fiqaqce Officer shall be performed by tucb person 
a3 the Vice-Chencallo~ may appoint for the purpose. 

(6) The Pinansc OGser shall be the cx-ojjicio Sacretary to the Finance Con1 
miltae, but shall not be deemed to be a qerqber of ~ u o h  Committee. 

(7) The Pinance Officer shall,-- 

(a) eqeraise general supervision over the fuqds of the University and shall 
advise the Univsrsity as regatds ~ t s  financial policly ; and 

Provided that  tha Pbnaqce Ofricer shall not incur any expenditure or make any 
invastment excaeding sua(i amount as may be presaribed without the pravious approval 
of the Syndicate. 

(8) Subject to the control ot the Syndioate, the Finance Oficer shall,- 

(a) hold and manage tho property and investments of the Univssity including 
t r u s t  ond endowment property ; 

(c) be responsible for the preparation of']aqual acaounts, flqancial estimate, 
aad the budget of th'; Usivarsity and fot their ptaseqtation to  the Syndicate ; 

L 
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(d) keep a constant watch on the cash . and . bank balance and of investments; 

(e) watch the progress of the collection , .  s of revenue and advice on the methods 
of collection employbd ; 

(f) ensure that the registers of buildings, lands, furniture and equipments 
are rqaintaind upto date and that stock checking is conducted of equipments and 
other '~egnsumaM'e materigs in all ofices, smia l  , ; A ,  centres . and colleges maintained by 
th'& ~ni9erst ty : * ' 

(g) bring to the notice of the Vice-Chencellor any unauthorised expenditure 
or other financial irregularity and suggest appropriate ... , action to be taken against persons 
at 'fault ; "and ' 

(h) call from any office, centre college maintained by the University, any 
infoqmation 'or returns that he may consider ne(;essar)lr , .  for the performance of his 
duties; 

(9) The receipt of the Finance Officer or the person or p;nons duly autho- 
in this behalf by the Sydcate  for any money payable to the university shall be 

a sufft'eient discharge for payment of such money. 

ntroller of 17. (1) The holder of the post of Controller of Examination: shall be an acade- 
!xaminations. mician in the field of law not lower in rank than that of the 1ecturc:r (Selection Grade) 

of a college. 

(2) The Controller of Examinations shall he a whole-timr officer of the Uni- 
versity appointed by the Syndicate for such period and on such terms and conditions 
as may beprescribed. 

(3) The Controller of Examinafions shall exercise such powers and perform 
such duties as may be proscribed. 

CHAPTER IY. 

AUTHORITIES OF THE UNIVERSITY. 

lthoritres 18. T k  authoritks 4 the University shall be the Syndicate, the Acadsinic Senate, 
of the' the &oar& of Studies, the Fi~mce flommittee, the Planubg Board, the Faculties 
University. and such other authorities as may be declared by the statutes to be the authorities of 

the University. 

isqualification 19. (1) No perso8 shall be, qualik.4 4 ~ r  n~minatian or election as a member of 
for member- any of the authorities of the University, if on the date of such nomination or election 
ship. , he is- 

I (a) QE uns~uod mind or a de&-mute, or, 

(b) an applicant to be adjudicated as an insolvent or on undischarged insol- 
,wen4 ; 9$ 

(c) sentenced by a criminal court to imprisonmeqt for any offence involv~ng 
moral turpitude. 

(2): In case of di~pute or doubt as to wbether aperssn is disqualified under sub- 
section (I), the Syndicate shall determine and its decision shall be find. 

3isqualification 20. (1) (a) Notwitbsbnding an* w~tained in Sections 22 and 29, no peso2 
or election or who had held office as a member for a totdl period of six years in any one or more 
lomination to of tbe following wthrities of the U~livmity, namely :- 
7yrulicatt an4 
A~,&rr~bb (1) the Syndicate, and 
Seiorurlc ro 
certain cabrs. (iiX the Acagemic Senate, 

shall be eligible for election or nomination to any of the said two authorities. 



(b) Notwithstanding anything contained in clause (a), no person who has 
held office as a menlebr for a total period of six years in any one or more of the 
following authorities of any other University established under any law of the 
State Legislature- 

(i) the Syndicate, 

(ii) the Senate, 

(iii) the standing Committee on Academic Affairs, 

(iv) the Governing Council, 

(v) the Board of Management, 

(vi) the Executive Council, 

(viil the Academic Committee. 

(viii) the Academic Council, 

shall be eligible for election or nomination to the Syndicate or the Academic Senate 
of the University under this Act: 

Provided that for the purpose of, compyting fhe total period 'of six years r e  
ferred to in this sub-section, the per~od of three years dur~ng which a .person held 
office in one authority either by election or by nomination and the period ~f 
three years during which he held office in another authority either by election or 
by nomination shall be taken into acco~nt and accorcfingly, such person shall not be 
eGgible for election or nomination to any of tbp, t y o  authorities referred to in klaue 
(a) : 

> t 
4: 

Provided f *her that for the purpose ~f tgs sub-section a person who has held 
office for a period of not less than one year in any of the authorities referted 
to in clause (a) or clause (b), in cas@ v q n c y  $hall be deemed to have held office 
for a period of three years in that authority: 

Provided aIso that for the purpose of this sub-section if a person was elected 
or nominated to one autbority and s.@ person -me a member of another authority 
by virtue of the ~nembership in the first mentioned authority the period for wbiica he 
held office in the first mentioned authority alone shall be taken into account. 

(2) Nothing in sub-section (1) shall apply to- 

(i) ex-oflcio members referred to in section 22; and 

(ii)  ex-oJicio members rcferred to in section 29 but not including mem- 
bers of the Syndicate who are not otherwise members of the Academic 
Senate. 

21. The Vice-Chancellor, the Registrar, the Finance Officer, the Controller of Vice-Chm- 
Examinations and other employees of the Univeisity shall be deemed when acting cellor and 
or purpor:ing to act in pursuance of any of the provision; of this Act, to be public other ofi- 
servants within the meaning of section 21 of tho Indian Penal Code. etc., to be 

public 
servants. 

THE SYNDICATE. 

22. (1). The Chancellor shall, m soon as may be, after the fist Vice-Chancellor zSyndicate, 
is appointed under section 63 constitute the Sp%cat;e. 

(2) The Syndicate shall, in addition to t l e  Vice-Chancellor, consist of the 
following members, namely:- 

Class I-Bx-ojicio Membrrs. 

(a) The Secretary to Governnlent in-charge of law; 
(b) The Secretary to Government in-darge of Education; 
(c) The Director of Legal Studies; a d  
(d)  The Aclvoc-atc - General, Tamil Nadu. 
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Class TI- Other Members. 

(a) one serving or retired Judge of High Court, Madra:. ~~ominated by tlic Govern- 
ment in coi~sultation with the Chid Justice of High Court, Mac: r as; 

(b) One Teacher elected by the Academic Senate from amotig its 11iembers who 
shall be a teacher of an afili~.t!ted college; 

(c) One-Universit y Read er nominated by the Vice-Chancellor by r otat ion accor- 
ding to seniority; 

(a) Two University Professors From among the Head s of Departlllents of study 
and research school of excell~nca or centres ofadvaoced studles nominated by the 
Government on the recommenc' ation of the Vlce-Chancellor by rotati011 accor~' ing to 
seniority ; 

(t ) One member nominal ed by the Government to sc,cure repcescr tation of the 
Scheduled Castes and the Schedu~led Tribes from amo~lg the members of the legal 
profession or from the members of the law teaching facrdty; 

(j) One member nominated by the Government to secure represe1:tation of the 
Most Backward Classes ar.d the Dcnotifiec! Communities f om aniong the lnelnbers 

I of the legal profession or from the ,members of the law teaching Liici~lty; 

(g) Two Princi~als of affiliated colleses nominate4 by the Vice -Cllariccllor: 

(h) One melnber nominated by the Bar Council of I nd ia : 

( i )  Chairman of the Bar Coullcil of Tamil Nadu; 

ti) Oneniember elected by the A cad emic Senate f om among its tnembers: 
and 

(k) One member nominated by the Chancellor f om aniong the members of the 
A cad emic Senate. 

(3) Thevice- Chancellor shall be the ex-oflicio Chairman of the Sjno'icate. 

(4) (a) Save 3thernise p ovided, the members of the Syndicate, otter than 
the e x - o J i ~ i ~  ~laembers, shall hold office for a period of three years and such members 
shaU be el&ibk f ~ t  elation or nomination for rot more than another period of three 

prov~deci that a mt ;nkr  of the Synalcatt W L . ~  1s eeL?cz ;I ~ ~ l l ; r z ~ z f ; ;  CL 1 ~ f 5  
capcity as a member of a particular electorate of body, or the hold el of a particular 
appointmer~t shall cease to be a member of the Syndicate from thedate on which be 
ccawc to t e  a member of that electorate or body, or the holder of that appointment, 
its the Q~SC' may be: 

Provided further that where an elected or npminated member of the Syndicate is 
appointed temporarily to any of the office by vlrtue of which he is entitled to be a 

. member of the Sync, icate , @x-o&io, he shall by notice in writing signed by him and 
communicated to the Vice-Chancellor within seven d'ays from the date of his taking 
charee of his appointmerit, choose whether he will continue to be a member ofthe 
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23. Syndicate ahall have the power,- Powma o~ 

(1) to make atatutes aqd ameqd 01 repeal the same , 
8~ adleato. 

(2) to make ordinances and amend or repeal the sams ; 

(3) to bold, contrc 1 arld administer the prcpe~tie: anc f ~ n d s  of the University ; , 
(4) to provide for instruction and training in  such, branches of learning in 

various fields of law as it may deem fit ; 
r 

( 5 )  to egtablish departments of study in riid Uniuersif~~ in such discipliqe of 
learning in various flelds G L  law a8 it may deem flt : 

(8) to presc~ibe, in consullatjon with expelt conmjttees, to be appointed for 
the purpose, the conditicns for affiliating colleges t c  the University or ap roval of P institution* 5y tne  Unive~sity and to withdraw sucf affiliatiorl or approva : 

(9) to institute, dagroes, deplornas and othe? academic distinctioqs ; 

(10) to 2onfer degrees, diplomas and other academic distinctions on 
persons who-- I 

(a) shd l  have pulsued an approved course of study oy training in a college 
3r iq an apgrov~d institution, unless e x e ~ p t a d  thCtefrom in the man- 
ner prescriked by the* statutes and shall have passed the examinations 
prescribed 11y the Un~versity ; or 

(1 1) to confer hooorary degrees or other hoqorary distinctions on t4a recom- 
mendation of w t  Iesa than two-thirds of t4e members 01 the Syqdiaate ; 

(13) to  presaribe the qualifications of teachers in the Univwsity dapaltqenta 
and Univerqity aollefles and the affiliated colleges in the atatuteo ; 

(14) l o  appoint, on t4a tacommaodation of the Salsctlon ~omIsfttco ol 
qqperts appointed for the purpose, Univarsity Leaturers, Profosaors, Readers and 
Paacbers, fix tbeir emoluments, define their duties and the condWona of: W s a v ~ a a  
as4 giovid4 108 mi48 up of , t empo~a~~vacqnc i ea  ; . 

6 . _  
1 I . I  . . , .  . , 
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(16) to  take disciplinary ~roceedings aaainnt the Uqi.eisity P.ofagsu~ r ,  lisa- 
ders, Lecturers, Toqahars a93 other Q:oployee8 of tile U~iiv: nsity in : i e  i l l s q i ~ s i  pies- 
oribed by the statutes and to i l n p ~ s s  socb penalties a8 m3g ua  speaifiad !a 111: i t n t ~ l t ~ a  
and  to place them under suspenSion pending enquiry ; 

(17) to FJJ;: c\il in;p~et ail  ~f all coll~gss, and o tbe t  ~nsfituii:~~is 'i1lilt,l,:?i o~ 
to  ba affiliated, to t:ls Ualivz:aitg e ~ l d  to take .?uch itctidil '13 1V9Y be ( i ~ ~ : i > l o  I i l ~ c a s -  
sary ; 

(18) to prescribe, the 1n3nour. in which and the coi ditioss a u b j w  lo which, 
a a o l l ~ e  01 institution Qay be designated as an autooon~ous college or li1si;iaiion 
and t o  cancel such designation ; 

1 

(19) with the aonaurrenca of the aovernrnant, to dealasate any aollage as an 
autonomoua college and to aaqcel such degjgnation ; 

(20) to ~ecoaqins, on the report of inspection con~mission, aqy cdleee or 
ingtitution outside the University aroa ; 

(21) to  pais$ on btthelf oi thz Univergity loans froro the aential or: a n y  State 
aoverntqeot or any carparatian owned or contralled by the Central or any State 
Ooversment or from the public ; 

(22) to barrow money for ths purposes of the Ul~iversity with tho approval 
of th f lovernmant  02 the sscurity of t4a property of the University ; 

(23) to appoint elraminers on the raaorqrna~dation a f  the Boards of Studies 
and.to :fix their remuneration ; 

(24) to ohary. --d aallect such fees and as may ha presaribed by the atqtutes ; 

c25) to aonduct the UniverSity examination and apnrove and publish the 
aasulta thereon ; 

(26) to  appoint rqernbera to the Boards of Studies ; 

(27) to  make ordinances, regardinp the ad~qission c ~ i  atudesta to  the Univ!rsity 
01 -vqsaribing exaqinatians to  be recognised as equivalent to  University examlnatlons; 

@a\ to  establish and maintain ha$t@ls ; 
-. - ., - -  - - - -  .- -; -- I -* .  - - -  
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(31) to  award fellowsb~pn, travelling fellowsh ps, s!uientship~.  m e j a l i  arjli 
prizes in accordance with the statutes ; 

(32) to msn'lge any publication bureau, elqploymerlt bureau and University 
sports or athleli: clubs instituted by the University ; 

8 

(33) to  review the instruction and teaching of the Univerqity ; 

(3,4) to  promote resaarch within the Univargity and t o  fdquize r e p o ~ t i  from 
time to time of such rasearch ; . . ' I  

< t i  .. , 8  

(35) to  a ,e!qat ln a l l  p!op,a$!ea ,a93 .funds placed a t - y e  dispo.!al of the 
Upip{yjo 'for s ~ u c $ c  purp_o,ep ,' a' 

?. 

(361 to accept. o n  behalf of tha,University, endowmanta, hequasts, dona- 
tions, g a n b  sod u3nsf:1 a1 an> mbvsblc a n P i m m ~ v a h l e ~ ~ o p e r t y  of the Univer- 
*n ivk to i t :anJ  

todalicgarr 3-xv Jt; zs rcwemto tbo VAcJTCzamdk, tb a &a&m fr~n 
among its own me&m cr to3 '&uin&e& e h  *& tb 
statutes. 

- 



* .  . 
(2) 3 !ieV ice-Chancellor or, iil his abserrce, any niem:)er clbse, I by the members 

present, shall preside at a meeting of the Sync~icate. 

(3) All quest1o:ls at a3 y meetinp of the Sync~icate shall be decided by majority 
of the votes of the members I ,resent and voting a d ,  in the case of equality of votes,the 
V'ice-Chancellor or the member presiding as the case may be, shall have and exercises 
second or casting vote. 

(4) In case a Secretary to Government who is aq ex-ojjicio member, is unable 
to attend thr nleetings of the !;yl:dicate for any reason, he may depute any officer 
of hisdepartmek~t not lower ir rank than that of a Deputy Secretary to Government to 
attend the meetin? and the officer so dep~lted shall have the right to take part in the 
proceedinrs of snch meetil~gs and shall have the right to vote. 

(5) (a) Fhe Syndicate may, for the purpose of consultation invite ally person 
having special kiiowlei ge or practical experience in any subject under consideration 
to attend arry ineeting such person may speak in ancl otherwise take part in the 
proceedings of such meeting but shall not be entitled to vote. 

(b) The person so invited shell be editled to such daily and 
travellir~p allowances as are :.dlniesible to a member of the Syndicate. 

25. The members oft  he Syndicate shall not be entitled to receive any remunera- 
tion from the University exzept such travelling and daily allowance as may be 
prescribed by the statutes ; 

Members not 
entitltled to 
remunemtfon. 

Pr 7vid ed that nothing ccntai~ed in this section shall 1:recluce aiiy lnenlber from 
d r a ~ i n g  his elnolu mert to which he is entitled by virtue of the office he holds. 

26. A member of the S!rn('i icate other than an ex-officio member m9tr tender Raglstmdon 
resignation of his membership at ally time before the expiry of the term of his office. of m e m h  
Such resipnation shall converyed to the Chancelllor by a letter I,, writing by the 
member and the resignation shall take effect from the date of its acceptance by the 
Chai~cellor.. 

27. ( I )  Tile aqnualreport 3f the University shall be prepated by the Syndicateand Annual report* 
a!ld shall be pslacetl before the Acadenic Senate on or before such c~at t  as may be 
prescl ibed by the statues aQd shall he co.~sidered by the Acar'emic Secate at its next 
annual meetin.. The ,A cadeaic Se:late may pass resolution thereon a.~d commullicate 
the same to thi: Synclic~te w,?ich shall take action in accordance therewith. 

(2) 1 he syndi;a!e shall iiform the ~cadamic senate of the aation taken by 
it on the, resoldtioil passed bv the Academic Senate. 

(3) A c:) --y t h c  annual report and copy of the resolutio,~ passed by  the 
Acade,nic Seoatc together it!? i~iforniation on the action take,! under sub-section 
(2) shall  he ~uhrnitc;~cl to the c3overnment by the Syndicate for infor mation. 

I 

28. (1) T he annual accounts of the.University shall be submitted by the 
Sync:icate to such examination and audit asthe Goveramellt may direct and a copy Annual 
of the annual accounts a id aac'it report shall he submitted to the Government. accounts. 

(2) The Syndicate shall settle objections raised in such avdit and carryout 
such insturctions as may be issued by the Government on the auditreport. 

(3) The accovat when audited shall be published by t he Sy~lcr icate in such 
manner as may be prescribed by the ordinances and cupies . thereof she Illbe sub- 
mitted to the Acac'emic Senate at its meeting and to the Government within three 
months of such publication. 



THE AaADBMIa SENATE. 

Amdo* 29. (1) Tha Aaademia Senate shall aoqqis1 of t l~e  followina ex-ojjicio a43 atba 
sa9191, nls,mbata, naaaly t- 

Class E Ex. Ojjich Members. 

(b) T4a Pro-abancallor ; 

(c) 7ba Vlce-Chancallor ; 

(d) The Advoaate -Qane~al, Tamil Nadu ; 

{ e) The rublla Prasacutor, Hi04 aourt, Madras; 

(f) Tbe priacipals ol all Law college8 a$li:tted to the Univaraity, 
Bl 

(g) Heads of Uqivargity Department of Stuc,y 49d Rasaarcb f 1 

(h) Tlla President of the Madras Rlgh aourt Woman Advocates Aqsaciatlon 

( i )  The Presidan' of the Gdvaaatas A8soc:lation of Madras Hlah Courlr 

V) Tba Preaideat of t41 4ar P,ggaclatioo 

(k) The librarian of the University Librvy ; and 

( b ~ e r n b e r s  of tha Syndicate who are rlot otberwlae membars of the 
Aoademic: Senate, 

Class II- Other Members. 

(a) One serving or retired judge of High Court Madras, nominated by the 
CMet Justice of High Court, Madras; 

(b) Two n~ernbers nomintltad by the d3ovarnrnant fraln among eminent 
Senfol! Advoeeatea cc~f whom one shall he a woman Advocate ; 

(c) One member nominated by tha Clovsrqrsent from among the members ob 
the Tamil Nadu Legislative Aaaernbly:; 

(d) Two membela nomiqated by the Bar Cauncil af 'Tamil Nadujfom~among 
118 members; . 

(el Ona)j!!~embaj;~leaoh nominated by the Clbanaellat reprasantlng- 

(1) ahambar of ao&merce r 

(11) Soalal Sciences a n d  
. . 

(Ill) Other;Sclewea; and 

(1) Ow leaaher from eaab affiliated aallega alaotad! ny:tha taaehara d 
:. . a l ~ a t e d  @allaaas from amona themaalvear 
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( 2 )  ((z) Save as otherwise provided, elected and nominated members of the 
Academic Senate shall hold o:i;ce for a period of three years and such members 
sl~all be eligible for election or nomination for not moie than another period of three 
years. 

(b) Wliere a member is elected or nomin~ted to the Academic Senate to a 
caqual vacarcy. the period of ofice held for not less than one year by any such 
member slisll be construed a s  a fu l l  period of tl11.e:: years: 

Provided that a member of the Academic Senate who is elected or nominated in 
his capacity as, a member of a particular electrorate or bc dv, or the holder of a parti- 
cular appointment, shall cease to be member of Academic Senate from the date 
on which he ceases to be a melnber of that electorate or body, or the holder of 
that appointrn ~ : t ,  r , the cqc-  * q Y 1  I..: 

Provided further that whvre an elected or a nominated member of the Academic 
Senate is appointed temporarily to any of thc offkes by virtue of which he is entitlee 
to be a member of the Academic Senate ex-oj9ci0, he shlll, by notice in writing signed 
by him and coinmur icated to the Vice-Chencellor within seven days from the date of 
his taking charge of his apointrnent choose, whether he will continue to be a niem- 
ber of the Academic Senate by virtue of his election or nomination or whcther he will 
vacate office as such member and become a mem5er ex o.'ficio by virtue of his 
appointment and the choice sllall be conclusie. On failure to make such a choice, he 
shall be deenied to have vacated his office asan elected or a nominated member. 

(3) When a person castes to be a member of the Academic Senate, he shall 
cease to be a member of any of the authorities of the University of which he may 
happen to be a member by virtue of his membership of the Academic Senate. 

(4) The members of the Academic senzte shall not be entitled to receive any 
remuneration from the University except such daily travelling allowances as may be 
prescribed: 

Provided that nothing contained in this sub-section shall preclude any member 
from drwaing his normal emoluments to which he is entiled by virtue of the office he 
holds.; 

( 5 )  A member of the Academic Senate , other than an ex-oflcio member, may 
tender resignation of his membership at any time before the term of his office expires. 
Such resignation shall be conveyed to the Chanaellor by a letter in writing by the mem- 
ber, and the resignation shall take effect from the date of its acceptance by the 
Chencellor. 

30. Subject to the other provisions of this Act, the Acadamic, Senate shall, 
have the following powers and functions, namely : - 

(a) to review, from time to time, the broad policies and programmes of the Academic Senate I 
University and to suggest measures lor the improvement and development of the to review the 
University; policia and 

programmes of 
the University. 

(b) to advice the Chancellor in respect of ally matter, which may be referred 
to it for advice; and 

(c) to exercise such other powers and perform such other functions as 
may be prescribed by the statutes. 

31. ( 1  ) The Academic Senate shall meet at least twice in every year on dates to Meetings of 
be fixed by the Vice-Chancellor. One of such meetings shall be called the annual Academ~c 
meeting. The Academic Senate may also meet at such other times as it may, from Senate. 
time to time. determifie; 

(2) one third of the total strength of the members of-the Academic Senate shall 
be the quorum required for a meeting of the Academic Senate: 

Prov~dcd that such quorum shall not be required at a convocation of the Uni- 
versity or a meeting of the Academic Senate held for the purpose of conferring degre- 
es, title5 tliplomas or other academic distinctions. 

I \  -XX, (41 --6 

-- . 
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(3) The Vice-Chancellor may wllenever he thinks fit ,  and shall upon a raqui- 
sition in wtiting signed by *lot less than flfty per cent of the total members of the 
Aaademic Senate , convene a spacial m2etir.g ot the Academic Sznate. 

32. (1) The Finance Committee shall consist of the following members, namely:- 1 
(a) the Vice-Chencellor ; I 
(b) the Secretary to Govar~meo: in-charge of Finance ; 

(c )  the Secretary to  Government in-charge of law; and 

( d )  three members nominatad by the Syndicate from among its membe. s of 
whom one shall be a University Professor and one shall b l  o person nominated to 
the Syndicate by the Government, 

(3.) If for any reason, any offi~er referred t o  in alaclat: (b)  o n  clause (a) of sub- 
gection (1) is unable t o  attend any maetiqg of the Finance Oommlttae, he may depute 
any officer of his department not lower in rank than that of a Dnputy Secretary to  
Government to  attend such meeting, The officer 80 deputed qhall have the riaht to  
take part in the discussion of the Financa Uommittee and shall have the might to  vote, 

(3) The Vice.Chancellor shall be the ex-officio Cllairman and the Finance 
Officer shall be the ex-oflcio S e c ~ e t a ~ y  to  the Finance Committee. 

(4) The qaqbe r s  nominated t o  the Finaqce Uommittae by the Syrdioate u n d a ~  
c l au~e  (d) of sub-section (i) sl\all bold o a a e  far  a period of three years, 

(5) The annval accounts of the U~iversity prepared by the Pinanae Of36ce~ shall 
be l ~ i d  before the Finance Committee for copaideration and aomme~t s  and thereafter 
subrnittd to  Syndicate for approval. 

(6) The financial estin~ates of the University prepa~ed  by the Finance Officer 
shall be laid befo~e  tbe Pinance Uommittea for consideration and comments. The 
said estimates a3 m ~ d i f i e d  by Finance Committee shall then be laid before the Syndi- 
a t e  for consideration, The Syndiaate may approve, finance estimates with suah 
modifleations as it deems flt. 

(7) The Financa CommitYee shall recommend limits for tha recuring expendi- 
ture and the total non-zlecurrinfi expenditure for the year based c n  :he Income and 
resources of the University wh~ch  in the case of productive works may lnalude the 
pracaeds of loans. 

(8) The Finance Committee shall- 

- - (a) meet atleast once io three months to  examine the aacounts and t o  
. - sarutinise proposals for expenditurs ; 

(b) review the f'nancial position ot the University from time to time; 

(c )  make recommendations to the Sydnicate on ever11 proposal involving 
investmznt or expenditure for which no provision has been made In the annual 
financial estimates or which involves expenditure in excess ot the amount provided 
f o ~  in the annual financial estimates ; 

( ~ 1 )  prescribe the methods and procedure and f o ~ m s  for maintaining the 
aaaounts of the University; 

(e) make !ecommencJation to  the Syndicate on all matters relating to the 
finances of the Un~verslty ; and 

-- . pk tmr~  &~wd.  ,,. . . . 13:i - .  I:&? ?< ;,cidtutal a Plsnninp 8 3 r d  uhich  : ! ~ , ~ l l  ; ld\ . i i~ 
gtnzallq cn rot JL6331r)g 2 5 2  &CP;~~IB=~T :3= LC_: :s::-~ t -t ::; : :. <;d:-,:,~:\i 
of education aod research In  rhe Universit!. 



A- 
- - 

(2) The Planning Board shall consist of the fcllowing members, namely : - 

(a) T1 c \7ics-Chancellor who shall be the ax-ofJicio Chi irman or tht 
Planning Rcnrc, anc; 

(b) not Inorc than eight persons of high acacemic standing nominated 
bj the Sync'icate. 

(3) The planning Board shall, in adcitioc tc all ctfier peison vesied in it 
by this Act, havc the right to advise the Syndicate and the Acad~lnic Senate on 
any academic mat~er. 

(4) The term of officeof the nominated members af the. Planaing Board 
shall be thrze y Zars 2 na they are c~ligible f o ~  rc-nomination after the expiry of 
their terms of office. 

34. ( I )  The~e sl1211 be a board cf S'ucies atrachod to each department GI Board o, 
teaching of i esear ch. Buc'ies. 

(I) The c: ~ ~ s ! i t ~  tiou and paxvers or the board of S?i.die: sl~all be sll ch as 
may be prescribed. 

75. The Syndicate lnay constitute s~ ch other authorities cC the University Constitution- 
as may b: ni-cc-ssa? y in the manrrer ~ ) r e s c ~ i b e ~  in the s!atu tes. of other- 

authorities. 

36, All the au thnrities of  he University shsll have power io cons tit^ te or Constitution of 
reconstitute committees and to delcgate to them such of their pcwers as they Committees 
deemfit; such committees shall, save as otherwise providec , conGst of members of ana delegation 
the autl,or;ty concqn~ct and of such other persons if any, as the aufhorlty in each of powers. 
case may deem fit. 

37. ( I  )The Univ-rsity having rzgard tc? the objectives and its functions, may constitution 
constiti Le s: ch F;I.c: Ities as may be prescribed by statutes. 

(2) Tl~e c;lnstit~\ tion anc fucctionsofthe F a c ~  lties shal1,in allother respects, 
be st ch as  may be presciibea by sLrt~~'eb. 

(3) E2,ch f:!c~, lty shall com1:rise s:,.ch departmen's of tpachinp as nlaY be * :  

prcscrihctl i I; 1 hc \~atutes. 

1 

CHAPTER V. 

STATUTES. ORDIP- ANCES AhD REGLTLATLONS. I 

38 Sul,jsct to the provisions, of thls Act, the statutes mav provide for all cr S t a t u t ~ .  
:~ny of the fc llowing matters, namely:- 

(I) t l l ~  h ~ l d  i IIC of c~nvoca t io~~  to confer degiees, diplomas and other academic 
distinctions ; 

(2) the cc nfc rillant of honcrary de~rees and other distinctions ; 

(3) the conrtitutior~, powers and functions of the autho~ities of the Univer- 
h~ty ; 

(4) the milni-er of filling vacancies among men~bers of the authorities of 
, 
jl 

the u niversity ; I 

(5) the ;pllo~vitnccs to oe p ~ i d  to the members of tho aulhorities of the Univer- 
sity and conimittces thereto ; 

-- - - - -.-- 
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(6) the procedures at the meecngs of thl: a. thor;!ies of the Univ1:rsiry including 
the q,.crum for the transactior: cf blisiness a? such meetings; 

(7) the a..thentication of the orders of dscisions of i.hr a. 11 ori1i-s c f  the 
University ; 

(8) the fcrrnation of c epartments of research at the University ; 

(9) the term of offlce and methods of appcintnient anc conditions cf service 
of the cfflcers of tbe Universitv other than the Chancellor and the Pro-Clzancellc~ ; 

(10) the q. .alifiat ons of the teachers and other persons eml~loyed by the 
University and affl'iatetl colleqes or instit!,tions; 

(1  1) the classificatic r,, the ntel hod of appointment and aeter~air~a.tion o t 
the terms and conditions 01 service of service of the Icsclers anc uther persons 
employed by the Unive4sitv ; 

(12) the institvlion of pension, q~atitutv, insurance or provident fi  nu fc; the 
benefit of the Officers, teachers anc other persons employed by the University ; 

(1 3) the institution of fellowships travelling fellowships, schc Iorships, 
stu dentship, b: rsaries, exhibitions, medeals and prizes and the conc'i? io r,: ( t awaId 
thereof; 

(14) the conditions of affiliation of colleges to (he University; 

(15) the mslnner in which and the conditions su biect to which st college may 
be designated as an  autonomou ns collepes and the coditions subicct re wl-ich such 
designation mav be ancxlled and matters incicental to the ad ministration of auto- 
nmous colleges including the 5onstit~tion e r  recor.s!itution, power and di,ties of 
Boards of Studies ancl Bo2.d of Examiners ; 

(16) the establishment and maintenance of hs.11~ and hostels ; 

(17) the conditions for regulation of lzostels other than those umint3ineLL 
by the University ; 

(18) the conditions for residence cif students of the University in I he lzall~ 
and the hostels ancl the levy of fees and other charges for such residence; 

(19) thc conditions of regist~ation of gladu ates and be maintenence c f ie~isicr 
the~ecf ; 

(20). the c,elega,tior of powers vestcd :r- t1.p ~l~thorities of of3cn.s cf the 
Universiiv ; anci 

(21) any other mc tter ivhlch is I equilec t c  be (-1 may oe pr-sc~ ibec by t l i ~  
statutes. - 

Statutes how 39. (1) The syndicate may, from rime to time, makes statr tes and :emend or 
made, repeal the st.?,t.tces in thc marine1 here after provided in this s~cfion. 

(2) Tho Academic Senate or the dice-Chancullor may propose to the Synni- 
cate the draft of anxr statutes or c i  any amendments to. or  of lope21 of,  a statute t t ,  

be passea by the Syndicate and such draft ~h211 he consioercd by the Syndicate 
a t  its ncxt meeting : 

Pro\iaed that the Vice-Chancdlcr shall not propose any anlendment to any 
I statute affxtirg the statutes, powers and cons fit^ lion of an j  authc ?it\l G I  the blLivel- 

sitv, unlil such a,t, thcl'rv has been g:vcn an appo:'iunity cf expressing its ooinion. 
and the op~nion, so expressed shall be considered by the Sync icate. 

(3) Thc syndicrrte day considel the drafr proposed by the Acadt-mic Senate 
or the Vice-Cl~anc:llor uncle1 ski b-section (2), and may either pass t hc dratl or reject 
or return it with or without amendments to the Academic Senate or  the Vice- 
Chanaellor, as the case may be, for reoonsideration. 



(4) (a) Any member of the Syndicate may propose to the Syndicate the draft of a statute or a.ny amendmect to, or of repeal of a statute and the Syndicate, 
may either acaept or reject the draft if it relates to matter not falling within the 
purview of the Academic Senate. 

. . .-. 
(5) A statut: or an amendment to, or repeal of a statute passed by the 

Syndicate shall be submitted to  the Chanctllo~ who may assent thereto or witbbold 
his assent. A statute or an amendment to, or repealof a statute passed by the Syndi- 
a t e  shall have no validity until it has been assented to by the Chancellor. 

.. - .-. - 40. suGect to t& provi~iori~~of.*his-~ct. and the stahtee, the ordinknceo may Ordinances, 
provide for all or any of the following matters, namely :- 

(6) the conduct of exarnir~ation af the ~n iwrs&y.  a rd  the conditions sdibject 
to which stuu ents sh:ill be admitted to such examinations ; 

(e) the manner in which cxemption relating to  the admission of students to 
may be given ; 

. . , .  
(1) the conditions and rnode of appointment and duties of examining 

bodies and examiners ; 

(g) the maintenance of tliscipline among the students of the University ; 

(h) the fees to be charged for courses of study, research, expkhnent and I 

practical training and for admiasion to  the examinations fordegrees, diploma and 
other academic distinctions of the University ; and 

( 8 )  any other matter whlch by ihis Act or the statutes is raqtlid tb be, or 
mav be, prescribed by ordinances. 

41. (i)  In waking ordinallcos, the syndicate s h d  consult- Ord- 
how made. 

(a) the Boards of Studiw when such ordinances affect the appointment and 
duties of examiners ; and 

(b)  the Ac~demic Senate when they affect the conduct or standard of 
cx;lminations or the conditior?~ of residence of stud.ents; 

(2) All ord.inances made by the Syndicate shall have effect from such date 
as the Syndicate may (Iirect aad every ordinance so made s1:all be submitted, as 
soul1 as may be, to tl:e Chancellor and the Academic Senate and shall be considered 
by the Academic Senate at its next succeeding meeticg. 

(35 The Chancellor ma.y direct that tf e operation of any ordinance shall be 
suspended. notil such time as the Academic Serate l a s  W an opportunity of consi- 
dering the same. 
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Re~alations. 42. (1) The andicate and the Academic Senate may make regulations consis- 

tent with the proPisions of this Act, the statutes and the ordinanoes for all or any of 
the matters which by this Act and the statutes and ordinances are to be provided 
for by regulations. 

(2) All such regulations shall have effect from such date as the Syndicate 
or the Aoademic Seneate, as the case may be , may appoint in that behalf. 

2flCArnR Vl. 

ADMESSION ANDZRESIDENCE OF STUDENTS. 

Admission to 43.'(ij No person shall be admitted to a course of study in the Unbrersity 
Ud~ersft~ for admission to the examination for degrees, diplomas or other aaademic distinc- 
Coarse9. tions of the University unless he,- 1 

(a) has passed the e@m.iastion prescribed therefor ; and I' 
. - . . (b) fulfills such other conditions aszmav be orescribed by the University. 

(2) Every oandidate for a University examination shall, unless exempted from 
the provieions of this sub.section by a speoial order of the Syndicate made-on the 
recommendation of the Academic Senate, be enrolled as a member of a Umversity 
college or of an aSliated colle~e, as rhe case may be. Any such exemption may 
Ire made subject to such condition8 as the Syndicate mtly deem fit. 

(3) W a n t s  exempted from tb.e provisions of sub-section (2) and students 
admitted in accordance w'th the conditions prw~;l;b~\: to cofrses of study other 
than warsas of study for a dqree shall be non-collegiate students of the Univer- 
sity. 

SoMb8 an% 44. NatwithrrtanBinfj rcnytw containad in oeotioa 43 or in any other provi- 
admlsrloa d sions of this Act,- 
ww to 
coIlegm and (a) the Govarnmant shall be the competent authority to select and admit 
fnstitutions. candidates to a course of ~tudy or training in the Government colleges and insti- 

tutions and to a course of snrdy or training in priva-e colleges insluding aided 
colleges and iastitutions to which thio Act applies in respect of seats under 
Oove,nnnant quota ; ad!? 

(b) the Government may specify, by gsneral or special order, the policy, 
guidelines, moth~d and procedure for selection of candidates for admission to a 

I course of study or training in mvernment colleges and instiations and to a course 
of study or trpininp in private coUeges including aided colleges and institutions to 
which this Act applies, in respect of seats under Government quota. 

. l3xplmoation.-In thio section, the expression "seats under Government quota" 
&tams the rests meroe8 in o course of ctudy of training in private coI1eges or private 
inctitutiono to which thio Act applies, to be filled in by the Governaent from among 
the approved lirt of uandidates s e l d  for admission. 

Admiooion to.- 49. No andidate shall be admitted to any University examination unless ha 
Uni- . is mollad as a member of a University college or of an affiliated or approved collzge 
Examjdd'nfr; md has aatisfied the requirements as to the attendance required under the regula- 

tions for the same or anlcw he ic exempted from such requirements of enrolment 
or attendance or both by m order of the Syndicate passed on the recommendation 
of the Academic Senate made under the regulations prescribed. Exemptions gran- 
ted under this section shall be subject to sucb conditions as the Syndicate may 
Bern fit. 

Atsellme 46. : :o attendance at instruction given in any college or institution, other that1 
quaUying fo: that conducted , atltiliatd or o p p r o d  by the University, shall qualify for admission 
Unimdty to any -nation of the University. 
Bxaminations, . . 

Residence and 47. Every student of tbc University, other than a non-collegiate student, shall 
Hobtels. be required to reside in a hostel or untie,. such other conciitioas as may be prescribed. 



-- 

CHAPTER ViJ. 

UNIVERSI'IY FUNDS, ETC. 

48. The University shall have a General Fund to which shall be credited,-- Genaral Frrnda , 

(a) its income from fees, grants, donations md gifts, if any ; I 

(0) any contribution or grant made by the Central Government or any State 
Government or any local authority or the University Grants Commission or any 
other similar body or any corporation owned or coatrolled by the Central or any 
State Government ; 

(c) the endowments and other receipts ; and 

Act XIX 

(d) the money borrowed by it. 

9. The University may have such other funds as may be prescribed by the Otber Fueds. 
statutes, 

50. Thc funds andlall moneys of the Univzrsity shall bairnanaged in such manner M a s a m t  
as may be prcscribed by the statutes. of Funds. 

CHAPTER VTIII. 

CONDlTlONS OF SERVICE. 

51. ( 1 )  Th2 University s'lall institute for the bsnefit of its officars, teachers, Peasion, gratuity 
and other pcrspns elnployed by the University, such pension, gratuity, insurance m., 
and provident fund as it may deem fit, in suoh manner and subjeot to such condi- 
tions as may be preccribed. 

<A) Where the University has so instituted a provident fund under subsection 
(I), the Governmerct may declare that the provisiolls of the Provident Fund Act, 
1925, shall apply to such fund as if the University were a local authority and 
the fund a Government Provident Fund. 

(3) The University may, in consultation with the Einanoe Committee, invest 
the provident fund in such nmnner, as it may determine. 

52. Subject to the provisions of this Act, the app3intmsnt, yrasdure for anditions 0; 

selaciion, pay and allowanc[:s and other conditions of service of ofEcers, teachers servio6. 
and other persons employed in the University shall b> such as mly b: p:sscribsd 
by the statutes : 

. rovided that in regard to the appsintments in the University, the rule of 
resmation as applicable to the appsintments in the services unde- the Government 
shall be followed. 

Explanntion.--For the purpose-offhis section, the ward "officers" shall not 
include the Chancellor and the Pro-Chancellor. 

53. (1) There shall be a Seloctios Committee for making recomm3ndations to Selatiop 
the Syndicate for app3intment t? the p ~ t s  of Professor, Assistant Professor, Reader, Committee. 
w r e r  and LibtarIan of University colleges or institutions maintained by the , 
University. 

(2) The Sslectipn Committee for appnntmont to the p x t s  sp:cifi.:d in sub- 
section (1) shall conslst of the Vice-chancellor, a n:, ninee of the Cbzncallor, a 
nominee of the Govcrnment and such other p:rsons as may b.: prescribsd by the 
statutes : 

Provided that the selection for such appointmsnt by the SAection aommittee 
shall be made in accordance with the guidelines that mny b3 issu:d by ths Ua'var- 
sity Grants Coinmission or other ag:ncies cmc~rncd in relatian to such appint- 
ment. 
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fern18 and 54. (1) Each Department of the University shr 11 hz ve a Head who sha 11 be a 
oonditions of Professor and whose duties and functions and terms and conditions of appointment 

i n t m d  shall be suoh as may be prescribed by the ordin~r~ces : 
2'?iHax1s ot 

t L  , , -tmemta Provided thsi if there is more than one Professor in any Depilltment, the Head 
of the Department shall be appointed in the manner prescribed by the ordinances : 

kovided further that in a Department where thereis no Professor, an Asistsnt 
Pro$essot or a Rcader may be appointed as Head of the Dopa1 tment in the manner 
prdcribed by t he ord inanaes, 

(2) It shall be open to a Professor or an As~larbllt ;', ofessc:. or ? Reader to 
decline the o f h  of appointment as Head of the Department. 

(3) A person appoint( d as Head of the Department shall hold ofice as such 
for a period of thxee year s iind shall be eli6ble for re-appointment . 

(4). :A .Head of the Department may resign his office at any time during his 
t d r t e  of omoe. 

Deans of 
Pam Itie8: 

(5) A Head ot tbe Deputment shall perform sucb frnctions as mav be 
prescribed C y the ordinances. 

55. (1) Every Dean of Faculty shall be appointed by the Vice-Chancellor 
from among the Professors in the Faculty for a pe~iod of three years and he shall 
be eligible for re-appointment : 

5 r - 1 . .  

Provided that a Dean on attaining the age of fihy-eigh1 yeas  shall cease to- 
hold ofltlce as sr ch : 

., Plrnidqd fukberdhst if st. any time thae i+m Profes~r  in a Faulty, the ~ik 
ahancellor shallexercise the powers cf the Dean of the Factllty, 

. (8 When the o@ce of the Dean is vacant or when the Dean is by rezson of 
ds illness abmnoe, or- any other cause. unable to perform thei duties of his office, 
the duties of his office shall be performed by such person as the Vice-Chancellor 
may appoint for the purpose. 

, (3) Th~Deansballtbetl~e~eadcfthe.Faculty.ands~allberesponsiblefor 
the conduct' and maintenance of the. standad s of teaching and research in the 
Faculty. The Dean shall have such other functions as may be prescribed by the 
ord inmas. 

(4) The 2 . n  shall have the ii&t to be present and to speak at any 
meetinb f the Boards of Studies or Uommittees 01 the Faculty, as the case mag - 
be, but shall not have the i i&t to  vote there at unless he is a member thereof. 

' ,  
56. All casual vaoancies among t k  membeas (other than ex-oflclo mern&s), 

afanyauthorityorotk~ bodyof theuniversityshallbefilled assoon~smaybe 
vacancies. by the person or body who or wbioh nominated or elected the membe~ whose 

place has become vaoant and the pel son nominated or elected to a casual vacancy 
ahall be a member of such authority or body for the I esidue of the term f or wbicb 
the person whose place he 1611s would have been a member : 

Provided that vacancies arising by eftlux of time among lected member s of 
anyavthority or other body of the University may be li!!ed at Jections which may be 
fixed bq the Vice Clpncello~ to take placeon suchday,not earlier than two months 
from the date on which the vacancies arise,as he thinks fit: 

Provided furtber that no aasual vacancy shall ke filled if such tacancq occulq 
within six months befoie the date of the expiry of the term of the memher of an) 
authoiity or other body of the Universit).. 
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57. No act or praceeding of any authority or other body of the University Proceedings 
sba 11 be invalidated inerely by ieason of the existence of a m  vacancy or of any of the Universfty 
defect or irreguldlity in the eleciioa er  ?.pp~intment of a memb(:r of such authority authorities and 
or other body of the University or of any defect or irreguliirityin suchzct or bodies not to be 
proceedings not affecting the nieiits c.f the case or on the ground only t h ~ t  the invalidated by 
authority or other body of [he University did not meet at such intervals as vacancies. 
required under this Act. 

58. The Syndic?.te may, Removal from 
membership 

(a) on the recommendation of not less than two thiids of the members of the University. 
of lhc Syndicate, remove, by an older in writing, made in this behalf, the name 
of any person froin the register of law graduates ; or 

(b) renlove, by an order in writing, 1n8.de in tnis behalf, any person 
frorn n~en~bership of any autho!.ity of the University by a resolution passea 
by a majority of 1 he total nlen~bership of the Syndicxte and by a majo!ity 
of not less than two-thiids of thc members ot the Syndic~te present arid vot~ng 
at the meeting, if such pkrson has been convictec' by a crimina 1 court for an offence 
whichin t he opinion oft he Syndic~ite involves moral tvryitrde or if he has bcenguilty 
of gross misconduct and for IIzc s ~ m e  rcason,the Syndicate may withd~aw anydcgree 
or diploma or other academic dist inct ion conferred on, or grantcd to, t h2.t person 
by t he University. 

(2) Thc Syl1dicnte may also by an orc'er in w~iting made in this behalf, remove 
any person from t he melilbership of any authority of the Ufiiversityif he becomes of 
unsound mind or deaf-mute or has applicdto be adjudicated, or h?.s beenadjudicated, 
as an insolvent. 

(3) No act ion under this section shall be t a k a  against any pcrson unless he 
h?s been given a rcnsonable opportur.ity to show cause against the action pro- 
pased to be taken. 

(4) A copy of evcry ordcr passed under sub-section (1) or sub-seclion (2), 
as the case may b ~ ,  shall as soon a s  may be, after it is SO passed, be communicni~u, 
to the person conccrned in the n-anncr prescribed by regulations. 

59. If any qucqf ion arises, wke her any person has been dulyelected c r nomi- Disputes as to 
nated as, or i s  entitled to be, a rnernbcr of any authority of tke Unive~ sity or other election or 
boc' y ot the Univer~ity~t he questicn ,hall be referred tot he Chancellor whose decision nomination to  
thereon shall be final. University 

au~t horities and 
bodies. 

60. A11 t hc autllorit es oft he University shall have power to conslitute or r e  Constitution of 
constitute Committees and to delcg?.te to them such of their powas as t hey deem fit. Committees. 
Such Committees shz11, save cs otherwise providcd, conbist of members of the 
aut herit y concerned a~:d such other persons, if any, as the R U ~  holit y in each case 
>lay deem fit. 

61. Notwithstanding any1 hilig contltdned int his Acl , or in any other law fort he Power to obtain 
lime being in force,the Government may, by order in writing, ca!lfor ?.ny inf?rm?.- information. ' 
tion from the University on any matter rel~.ting to the aBAtrs of tllc Umversity 
and ths University sl~~.ll, if surll information is ;..veil?.ble wit 11 it, full ish to the 
Government with suclz inforrn~i:on within a 1ezsont;ble pnicd : 

Providccl t 11::t in  the case of i~:formation whichthe Unive~sity consider s confideri- 
t i o l ,  the Uriiv( r k r l  y mi:y placc t l ~ c  same befo~e the Ch?.9ct 'lor for his dcciqion. 

62. (1) OLI and from the dat : of commencement of tfrls Act, every prson kegiurarl~a 01 

ordi 31arily rssident within the IJniversity area, who- graa~drcs.-~ 

(i) has been for alleast tluee years a l a w  graduate of any University in the 
territory of India ; or 

( ~ i )  is :I rcglslcrcd law gr:~duate of any U~uversity i I the t5nitory of India 

shallbecnriflcd tohavehisnsmeenteredintheregisteroflawgraduatesmaint~.~ncd 
under this Act, for a pc riod of five years, on peyment !of suck fee; and subiect 
to F U C ~  conditionq as Inay be prescr~l~o by the statutsq. 

. . 



(4) EV#y p:rsm w j x e  n3me hns bzen enteced in the register of law y z d ~ a -  
I tes under syb-szciion (3), shall b: eltitled to L ~ v z  s ~ c b  entry I eneved every five 

years on application made in that behalf to the Registrar within such time, in such 
manner and on paym23t of s ~ c b  fee as may b: p ~ ~ i k e d  b ~ ?  the statutes. 

Appointment] 63, N~twithstanding anyth;ng containad in sub-section (1) of section 12, 
of fl-9t V i e  within th-ea m,?th$.rorn th.: iate of piblication of t t is  Act inthe Tamil Nadu 
9,~a<i<fiY,jl ,  r)vvv,ran?ar "r r : . : ' ! ,  4 :  i , ,  ' I  =:-Zs~l=:U?t ~ 5 r l l b :  ip?, i i? t :  Sg the, G J V ~ L -  

m2nt on a salary to b: fig5.1 by chtm tar a p:,iod n3t exzedingthiee >ta rs  and on 
such othx o~34itions a=  thsy may deem fit : 

Provic'ed that a p:is33 ap2)inted as &st Vie~Uhsnwllor shail retire from 
ofbe, if,during the term ot his ollix, hs o~rnpl~tes t he age of sixty.five years. 

A pp~int ment 61. N )tw'tllit.tndiag .~njlhing c~l~tai t~ed it, s I ' ) - w ~ ~ i c ) t ,  ( I , , t  ,Ccli,lll 12 
u; f..' - .  bv t L 0  1 .., < -  , . > 1; -. ., , . ,,,,b ,,; ,,!b;jw,;,, 3 , . .' L Clfr '*ltT 

b @ l r  31.. ,;*vcm.nnr .; I -  .;r:. ;- i .-;r <?yistrrrrshall b3 appl~r ,  :a sy ::I;? . -,::sz:,;ent ~ i i  

:J uslary to b: tic) 1 by t h,:rn for :r p : . i x i  n ~ t  exccziing three years an? on such 
, ~ t ~ . r  r,)nrl ir:nnr. an t k :  may d a  ftt: 

Ti anritor Y 65. (1) It shdl b: th, dutv of th2 first Vim-Ohancellor to makc arrangements 
poworr of Brat for 00 iplitl~t in& tli t SY I liw~to, thl Aosdemio h a t e  and such othcr aut boritits of 
Viodhnnoollor. t ~ o U n ~ v ~ ~ d t ~ w ~ t h i ~ ~ n i x m ~ n t h r f r o m t h e d a t o o f  hisfipp3idment or such longer 

pvlod ni\l ort~s3 1i11y on0 y o ~ r  a8 tlro G~mrnmcnt may, by notiflaltion, direot. 

(2) The Bcst Vic+Chsnczllor shlli, in cjns lltation wrth the Gove~nment, 
make such rules as may be nmssat y for the functioning of the University. 

(3) The authot ities constituted unda su b-section (1) shall commence to! 
exercise their functions on sach date as th: B,v::nmsnt mpy,by notification, specif j 
in this behalf. 

(4) It shallbethe ~utyof ths Btst Vioe-Oh~nczllx to draft suchstatutes, ordl- 
nances and regulations as m1y b> n:cejsnr y and sabnit them to the respective 
authorities cornpatent to deal with them to. thsir disp3s~I. Szch statutes, ordi- 
nances and reg llations wh:n FramA shall b:: p~blished in the Tamil Nadu 
Government Gazette. 

(5) Notwithstanding anything oontained inthis Act and thestatutes and 
untils~rch time an authority is dulyo~nstituted, the tirstVice4hancellor may appoint 
any omoer or onstitUte any committee timpxarily to exercise and perform any 
of th? P)WjiS and duties of such autbority under this Act and the statutes. 
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65. ( 1  ) The Lib:arian shall be a whole time officer of the University appointed Librarian. 
by the Sy,? i icate on therecommendation of tbe selection committee constituted 
for the pJrposc: for such pxiod and on sucb terms and conditions as may be 
prescribed by tbe stat1:tes. 

(2) The Lib;al ian shill exs:cise such p2wzrs and psrform s'rch duties as mav 
be assigned to him by the Syndicate. I 

67. ( 1 )  The :;ynilicate may invite a person 01 hip,b academic distinction and Spsoial moda 
professional a ttalnments LC aCfdyc i, post of Professor in the Universitv on such ?t a p p l o n t m ,  
termsald conc'itions asit deems t i t ,  and on his aweptence, appoint himto the post. 

(7.) The Syndicate may appoint a teacher or any other membel of the academic 
staff working in any other University or 01 ganisation for undertaking a joint pro- 
ject in accordance with the manner prescribed in the ordinances, 

.Tamil Nadu 
~ c t  vII of 1923 
Tamil Nadu 
~ c t  33 of 1965 
Tamil Nadu 

68. (1) Subjcct to the provisions of sub-sections (2) to (7), tho Madras Cssrtain Am3 
University Act, 1923, the Madurai-Kamaraj University Act, 1965, the Bharathiar not to apply 
University Act, 198 1 and the Bharathidasan University Act, 198 1 hereinafter in in oanZain 
this section referrod to as the "said University Acts") shall with e& ect on and m. 
from the date of commencement of this Act, cease to apply in respect of collqes 

A& 1 of 1982 h.ld institutions to which this Act applies. 
Tamil Nadu 8 
~ c t  2;of i1982, 

'2) Such cessor shall not aff'ect,- 

(a) the previous operation of the said University Acts in respect ot tho 
colleges and institutions referred to in sub-section ( I )  ; or 

(b) any pe.~alty, forfeiture or punishment incurred i!l respect of 
offenoe committed against the said University Acts ; or 

(c) any investigation, lesal procee4ings or re respect of such 
penalty, forfeiture or pulis\ment a l d  any such invesrrgrio~~, legal proceedings 
or remedy may be instituted, continuel, or enforce? and any such penalty, forfeiture 
or punishment may be imposed as if this Act had not been passed. 

(3) Notwithstanding anything contained in silb-section (I), all statutes, 
ordinances and regulations made u ~ d o r  tho said University Acts and in form on 
the date of commencement of this Act, shall, in so far as they are not inconsistent 
with the provisions of this Act, continue to be in force in the University area until 
they arc roplaced by the statutes, ordinances and regulations to be made under this 
Act. 

(4) Notwithstanding anything contained in this Act, the statutes, ordinances 
and regulations continued ill force u ~ d e r  sub-section (3) or made under this Act, 
every person who immediately before the date of commencement of this Act was 
a student of a college of institution within the University area afEliate2 to or 
approved by or maintained by the University of Madras, Madurai-Kamaraj 
university, Bharathiar Univers~ty a?d Bharathilasan University and of the Depart- 
ments of the said Universities or s~ eligible to aopear for a3y of the examination 
in 1a.w of the said Universities, shall be permitted to complete his course of stud 
in the respective Universitesand theTamil Nadu Dr. Ambedkar Law University s h d  
make arrd~igements for the instruction, teachirlg a ld  trai ling for such stuients, 
for such perad and in such manner as may be determined by t l ~ e  Tamil Nadu Dr. 
Ambeikar Law University in accordance with the course of stuiy i.1 the rzs3ective 
U1:iversities and such stujents shall, d-uing such period, be almitted to the euamina- 
nationsheld orconducted by the respective Universities and the corresponding 
uegrer: , diploma or other academic distinctio.1~ of t.\e sail Universities s'lall be 
conferred upon the qualified students on the result of such examinations by the said 
Universities 



) 
LIE 1 I\-iRY ~ A M ~ L  NADU GOVERNMEXI --- GAZE E E:i2 m"- 

c. -- - 

- 4  - r 

(6)  (a) on alld from the d ate of the commencemelif of this Act, U1dversity 
otl,er tha7 the Tamil ; 7 . d ~  ~ r .  ~mbedkar  Law Unive~ity shall open and affiliateany 
,Uege pm.,y ing courses of stuly in law either at the U~der-Gradmte level 
or P o s t - G r ~ u a ~  level or for issuing any other diploma or ce*ifioate in law. 

(b) The aovemment may, an and from the date to be notified this 
and in Mnsultation with the vicpChance1lor of the University of 

the Madurai-Kamaraj Univefiity, the Bharathiar University or the Bharath?dasan 
university, as the case may by or.ier, uansfer any de.~rtmwt functlon'ng in 
a,ly sllch ~ ~ i \ t ~ ~ ~ i t y  offeri ip cour;es of study in bw at post-Graduate level to the 
- 1  ltnlil ~ : ~ ~ i t t  I)r. A ~ n k t l  kar Law University- 

\ \ \ ), ? ,\\ \ \ \  \ \ ,  \ '.,\,,\\& \\,* )) : (* { :,;i'\k,,\ ,&.-.? - :&--: =: - L - -< :.- :e 
\ , \\ ?\ , I ,  "' \ \ \\.\ \ \ .& h,\,.*\\ ,\\- . \, . &.2 ..I. :: -- :z. -2- 

\ * \  \ \ \ % \ h * >  \ .\\,\\ , \ \\\<\\ \\\\,.\\ - A -  ".- --;-- l s  
\ \ \ \ \  b ,  \ \ *a +\*a \ . . . - - - - - I- ' ' \ \  \ \ \ \ \  \\\\\.,.\\ 

Subject to ~rovi~ions of ~ u b - s e c t j ~ ~  (2), but withodt pejlidice to the provisions of sub-sections (3) to (71, anything done or ?,ny action ,paken b2forc the date of ofthis Act undm any provisions of the said u.ivrrsity Acts in respect of f o which1 b provjsiolfi Us Act el:er,d shell be deemad to h?ve been done or taken under cor~esponding provision ofthis aLd shall continue have ~ccadincly uliless acd ur,lil superseded by anything 
Or any ac'iOn taken under (he Corresponding provision of this ~ ~ t ,  

Provided thpt the deemed affiliated status of the Cer11al Lrw College, Selem, 
shall be subject to the same terms and conditions under which it was affili?.ted to 
the Univcrsii y of Mcdras. 

(2) On and from the d ~ t e  to be notified by the Government under clause @) 
of sub-sec ion (6) of section 68, ai l  properties, whether movable or immovr.ble,inclu- 
ding lands, buileings, eqrripmenfs, books and library and all righls of wh?.tsoever 
kind ownod by or vcsled in, or held in trust by t he said Universilies in relalion t o  
the said depp.rtment of the said Universities as well rs  liabilities, legally subsisting 
ageinst that Uiiiversity in rel?.lion to the said depart ~nent i~nmedi~tely befo~e t he said 
notified date,.shall stand transferred to and vest in the Tamil Nadu Dr. Ambedkar 
Law University. 

(3) The Government may, 8t any time aficr the date of conlmencemcnt of 
this Act, tra ~ ~ s i e r  to the Tamil N?.du Dr. Ambedbr Law University any of their 
lands for its use on such terms and conditions as thev deem prc per, 

- -  - 
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(4) On and from the d~tc '  to  be notified by the Government under clause (b) ol 

sub-section (6) of section 63, the Government may, after consulting the Vim- 
Chancellols of the Universitjt of Madras, Madurai-Kamaraj University, Bharathiar 
University ar.d Bharethidasz .I University ar,d the Tsmil N ~ d u  Dr. Ambedkar Law 
University di~c-ct by genera 1 or special order that sl~ch of ihe employees ot the 
Department oft he University of Madras, Mrdurai-Kamara j University, Bharat hiar 
University and Bharathidasai~ University referred to  in clause (b) of sub-section (6) 
of section 68 as aro specified in such order, shall stand ahottd to, servein comecdion 
with the affairs of the Tamil :Ndu Dr. AmWkar Law University with effect on and 
from such date as may be sptcified In such order : ; b,k 2 , 

Providcd that no such older shall be issued ip, respect of any suchemployee witkoul 
his consent for such allomellt. 

(5) Witheffect on and fiom the date specjdcd inthe older under subsectior (4), 
the persons specified in such odcr  shall become employee8 of the Tamil Nadu 
Dr. Ambee krr Law University and shall cease to be employacs oft he U..: :rsit y of 
Madras, Msdurai-Kamars j 'Univcrsit y, Bhrrathiar Ur ivCrs;. , - 1.d bhz~al hidasan 
Un~velsity, s s the case may ke. 

(6) . c l y  pelson refeiicc' to in sub-scctior (4) shall hold office In the Tamil 
Nndi, Dr P - ~ ~ b ~ x l k a r  Law 'I ~:ivt.rsity by t he s e x e  terx~c., 81 1 he sstme remuneration 
and upon the same terms anc ccnditious aud withthe same rights and privileges as to 
pcnsior. OI gialuity, if any, E !?c' other matters 2s he would have held the same on the 
dat  c t i j i  ificc' by 1 l,e Govrrr n;i>r,t cnc'er clruse (b) oi sab-section (6) or section 68 
or i he d:i!t srrcificd in the o.clti ~.~iGer sub-stctior (4) , as I be cPse meg lie, ?s  ifthis 
Act hod rot bccn p?ssed. 

17; 11,  1,: bility to pa) 1 t r  ~ i c n  ? ~ d  pz lu i ty  t i  1 1  c l r 1 . c  r,s rtlcrreu to in sub- 
I 1 :) 1 .  " I t  thc lirbjl i; i f  ;he Tamil hldi. Dr P,n bcckrr L ~ H  univeishy. 

7 0 .  ! 1, 7 1 c run 6 at tl e c:ei it of tl e Frovic'ei t FuJ.~! ~ c c o u ~ ~ t s  of the persons Transfe~ oP 
r ~ i  1;1 it.\ i czl-sectic~ (r  : L, secticr 69 as 01 tfc i c fc  ccifie6 in theorder undm accnhulatlona 
11 1% 2 i.' ; ' Ccf tic!, (4) SI '11 t e  traxsferred to tl e U1.h ersity and tbe liability in in Pfividsnd 
I: , : 7 r rovic'er t fui.r: acccu1.t sl all be tl e liability of tl:e University. Fund and 

otherUkelppld8, 

( 7 )  7 1 t rc sl all be ~ a i ~  to tke Tamil Nac'n Dr. Ambed kar Law U~iversity on2 
of t,i , *t  I - 6 121 tic1 ir tl E * u r c r a r ~ ~ t i o n  funcl a1.c otl-cr like funcls, if any, of the 
I , ,  ,'ribs, tl c :,rzl'nrai-Ksrraraj Ur :vcr. :ty. tl c B! aratliiar Uriversity 
a, (, I I  , : ( a s a ~  U. ' cl 17, such an;cul t as 1 auc 1 el?. crel-'ited to tlbe super- 
all, a [I.;! ! u ( t r otl er li e fur c '  s, if any, oa be1 alf of tl e ; ersors referred to in 
su:; -el :;c ., ! f sectior. CC TI e arr.ou1.t so &aid $1 cllform 1 art of t1.e superanr ua- 
tlo ( or cil er likc hi s, if any, t lat  may be establis1,ed by tlle Tamil Nadu 
E r  r 1 i 2 I RW I.Jr.ivc ,'sity for tEe her-efit of its employees. t 

7 1. (1) 'f a1 -, diffirulty ariqes as to the first c o ~  stitution or re-constitution of POW to 
any sutl ,ority of the Univer ;ity after thedatq of conime~:cemer,t of this Act or other- remove 
wise irk tivir g effect to t t e  provisio1.s of thls Act, the Goverr~ment may, by notifl- d i f f i e .  

, cstioll. mo ke such provisiol s r-ot ;r,coxisistcnt with the provisiors of this Act as may 
- 

apl- ear to tl- em tc be necessary or expedient for removing the difficulty : 

/ Provi<Ieec! that t o  such r.otification:skall be issued after the expiry of five years 
I 

from tJe 4;rte of establishn ent of the University under section 3. 

(2) F Yery no~.ification i ;sued under sub-sectior, (1) or under any other provisions 
of this ,% r t  siynll, as soon a! possible, after it is issued, be placed on the table of the 
Legislative P ssentbly and if, before the expiry of the session in which lt is so placed 

/ 
or t11er.ext ~cssiori, the Assembly makesany modification in any such notification or 
the Asse~nbly decides that the notification shall tkereafter have effect only in suck 

li modified form or be of no efhct, as the case may be, so, however, that any such modifi- 
cation or annulment shall be without prejudice to the validity of any thing previously 
%ow under that notification. 
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THE SCHEDULE. 

[ See se>:tios 1 (3), 65 (5) a d  69 (I).] 

Law colleges which are deenad to be co:I6~es ~Bliits  t to t i a  T A  aLi .< .L lu .Dr. 1 ;l JL .ir L A  :Y Jdv-;f. 

Gov~unur? Law Colkges. 

1. Dr. Ambedkar Gover~iment Law ralle*, I/ladriU. 

. Amxqgl$ .;,,.Y& .:A -2 

3. Government Law college, ~irrjchirapyal2i- 
I -.. ' 

4. w--.  * t'- C.3l1:4;=-r- 

Pnvate Law callc~e, 

Central Law college, Salem. 

A. K. RAJAN, 
Secretary to Go~WlmeW, 

Law Department. 



Tbe following Act of tbe Tainil Nadu Legislative Assembly received the weest 
of the Governor on the 16th June 1998 and i s  hvreby published for general 

'>.yli 

ACT No. 17 OF 1998. 

1. (I) This Act may bb called the Tamil Nsdu Dr. Ambedkar Law University S m  tf(la ..d 
(Ammdment) Act, 1998. COmmncPlosmed 

(2) (a) Sections 3,4 and 6 shsll be deemed to have cosne into force on fhe 
8th Awst  1997. 

(c) Section 2 shall come into force at once. 

&t '! 2. In section W of the Tamil Nadu Dr. Ambedkar Law University Act, 1996 & 
, (hereinafter referred to as the principal Act), in sub-section (11, ~ l e r  the heading m. 

'#Class 11-Other Members", after itern U), the following items shall be added, nan~@:- 
'$(g) Two members nominated by the Government from amcrng the eattnent 

Advocates from the mofussil Bar Associations. 
{h) Two members nominated by the Government frono anmag the Prosr- 

dents of the district Bsr Associations by rotation.". 
3. In section 68 of the principal Act,- -$ d 

68. 
(1) in subsection (I),- 

(.) for tbC expreasion #'Madras Uni~ersity Act': ths' ~~ 6 g C % a d  
U&miity Act" shall be substituted; 

(3) in sub-don (5),- 
(a) for the expression ''University of Madras", the ex- UUniver- 

afty of Chennai" shall be substituted; 

(4) in sub-section (6), in dam (bh- 

(i) for the expression "University of Madras", the expe&on u ~ i ~ -  
pity d Chennai" shall be eubstituted; 

(GI for the,expressibq "or the Bharathidasan University", the expmsio~~ 
&the ,Bharathidasan Uniwmty or the Manonmaniam Sundruanar Urn- a be mbwituted. * 
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-004 4. In seotion 69 of the principal ~ct,--  
cdon.69. 

(1) in sub-section (I),- 
(a) for the expression "Ivladsas University ,\ct", the expression ''Chennai 

University Aot" shall be substituted: 
(b) after the expressiotl "the Bharathidasan University Aot, 198I", the 

expmssion "the Manonmaniam Sundaranar University Act, 1990 (Tamil Nadu 
Aat 31 ol' 1990)" shall be inserted: 

(c) in the proviso, for the expression "University of .Madras", the expres- 
sion "University of Chennai" shall be substituted. 

*$, ., *.a 
; "I , (2) in sub-seation (4),-- 

(a) tor the ex resslon -'University of Madras" in two places where 
I it oowrs, the expression EUnivasity of Q e q a i * *  shall be substit~ted; 

(6) for the expression "and Bharathidasan University" in two plam where 
ft' o&s, the' exprbsdion "Bkarathidaesn University and Manonmaaram~Sundaranar 
University" shall be uubs itutcd; I 

(3) in sub-seotion (5)'- 
P r - 8 ,  I I 

, I . , .  Z 
(a) fo$.,the expression "University of Madras'', tho ex* UUnivsr. . i. 

dti&f Cb@ai'* shall bo substituted; , *? 

(b) for th; expression "and ~harathiiiasan Universityy', the a@on 
"B%hthidasan+ University and Mahonmaniam Sundaranar U n i d t y "  aha11 
be substituted ; I 

*: 
&nendmsat of 5. In section 70 of the principal Aot, in nub-section (2),-- 
eection 70- . 4, a#-. (a) for the expression 46Univwsity of Madras", the expression C6Univet~ty 

of Chennai" shall be substitutedl 
(b) for the expression "and the Bharathidasan University", the expression 

'%bb Bharathidasan University and the Manonmaniam Sundaranar University" 
shall be substituted. 4 

i 

Amendment d alh.. In tho Sshedule to the priuaipal Act, under the heading '' Governm6nt Law 
rlsb Sohod& ,iQUeg@",- 8 

.- 

(a) in item 1, for the word "Madras". the word "Chennai" shalt'%~ so68- 
tituted I 

-I.  (b) aitsritem "4. aovernmmt I a w  Collega, Coi~nbatom",the followhg 
iOam shall be added, namely:-- 

.i . "5. Goveitnqent Law College, Tirumlveli.". 

(By order of the Governor) 

A. IC. RAJAN, 
, .  loretary to Gowrmenb, Law I)eparQmad- 

> ,  i 

4 , . . I  

' / .  . .. d .  8 ( .  

I 

I 

- - - 
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Part XV - Section 2 

TamiI Nadu Acts and Ordinances. 

Thc following Act of I he Tamil Nadu Legislarive Assembly received the assent of the Governor on 
t l ~ c  22nd June 200 1 and is hercby pub1i:hed for gencral information:- 

ACT No. 8 OF 2001. 

.1111 A c t  $rr.fher to anlend the T ~ r ) ~ i l  hbdu Dr. .4n1bedkar Law Universify Act, 1996. 

BE it ctlacted by the LegisIalivc Assembly of Lhe State of Tamil Nadu in the Fifty-first Year 
of rllc Republic of India as folloivs :- 

- 1 .  ( 1 )  This Aci Inay be callcd 111e Taniil Nadu Dr. Ambedkar L-.v Univcr~il!~ shod title a 

(Amendment) Act, 2000. cornm.cnctrt 

( 2 )  It shall come inlo force on such dalc as  he Srare Government may, by 
nolification, appoint. 

'I'arnil ~ n d u  2. Jn section 27 or I l k  TanliI Nadu Dr. Ambedkar Law Universily Act, 1996 (herein- Amendmen: 
. t c l  43 of nrtcr rcferred lo as llre principal Act),- OF section 
1997. 

( 1 )  in sub-scclion (3). the expression " for infonnalion" sllall be omitted; 

(7) afrer zub-section ( 3 ) ,  the following sub-sat ion s11alI bc added, namely :-- 

.'(41 On receipr of a copy of the nnnua t report, ~ h e  Government shall cause a 
copy of sucll rcporl ~ogellier with rheir comments ~llcrcon ro bc laid before  he Legislative - 
Assc~~lbl!.". 

I 

3 .  [n scction 215 ofthe principal Acr, aner sub-sec1io11(3), ~ h c  rollo~vingsub-section shall , Arntndmcn 

be addcd. na11icly:- , of seaion 

"(4) Tile Govcrnmenr sbalI cause the annual accounts and the audit report to be 
laid bclnrc I I I C  Legislative Assentbly.". 

{By ordcr of thc G o v c n ~ ~ ~ r )  

K. PARTHASARATHY, 
Secre fury 10 Governmen(, 

L m v  Deporlrnenl. 
-- 

... .. 8 l ; , I !  .,?!I> rlJULISlIEU BY 'l'llE DIRECTOR OF S'l'A-TIONERY AND PRINTING. CHENNM 
GIN ~ I : H A I . I :  OF THE GOVERNMENT OF ' r a m  N ~ U  , 

I : : j I v-2 1;s. (433) i 5 1  1 
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The  following Act of the Tamil Nadu Legislative Assembly received the assent of
the Governor on the 16th  November 2012 and is hereby published for general
information:—

ACT  No.  49 of  2012.

An Act  further to amend the Tamil Nadu Dr. Ambedkar Law
University Act, 1996.

BE it enacted by the Legislative Assembly of the State of Tamil Nadu in
the Sixty-third Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Dr. Ambedkar Law University
(Amendment) Act, 2012.

(2) It shall be deemed to have come into force on the 31st day of
July 2012.

2. In section 12 of the Tamil Nadu Dr. Ambedkar Law University Act, 1996
(hereinafter referred to as the principal Act), in the third proviso to
sub-section (3), for the expression “sixty-five years”, the expression “seventy
years” shall be substituted.

3. (1) The Tamil Nadu Dr. Ambedkar Law University (Amendment) Ordinance,
2012 is hereby repealed.

(2) Notwithstanding such repeal anything done or any action taken under
the principal Act, as amended by the said Ordinance, shall be deemed to
have been done or taken under the principal Act, as amended by this Act.

(By  order  of  the  Governor)

G.  JAYACHANDRAN,
Secretary to Government,

Law Department.

Short title and
commence-
ment.

Tamil Nadu
Ordinance
7 of 2012.

Tamil Nadu
Act 43 of
1997.

Amendment of
section 12.

Repeal and
saving.
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The following Act of the Tamil Nadu Legislative Assembly received the 
assent of the Governor on the 15th February 2020 and is hereby 
published for general information:—

ACT No. 9 OF 2020.

An Act further to amend the Tamil Nadu Dr.Ambedkar Law 
University Act, 1996.

 BE it enacted by the Legislative Assembly of the State of 
Tamil Nadu in the Seventieth Year of the Republic of India as follows:—

1. (1) This Act may be called the Tamil Nadu Dr.Ambedkar Law 
University (Amendment) Act, 2020.

 (2) It shall be deemed to have come into force on 27th day 
of December, 2019. 

Short title and 
commencement.

Tamil Nadu Act 43 
of 1997.

2. In section 15 of the Tamil Nadu Dr.Ambedkar Law University 
Act, 1996, in sub-section (2), for clause(a), the following clause shall 
be substituted, namely:-

 “(a) The holder of the post of Registrar,- 

  (i) must possess a Master’s Degree in Law with not 
less than 55% of marks or of an equivalent grade in a point scale 
wherever grading system is followed; and

Amendment of 
Section 15.

(ii) A. must possess 3 years of experience as Professor or 
8 years of experience as Associate Professor or 15 years of experience 
as Assistant Professor at academic level 11 and above in the 
Tamil Nadu Dr.Ambedkar Law University or in a Government 
Law College in the State or comparable experience in research 
establishment or other institutions of higher education; or

  B. must possess 3 years of experience as a Principal of a 
Government Law College in the State; or 

  C. must possess 15 years of administrative experience, of 
which 8 years shall be as Deputy Registrar or an equivalent post in 
the Tamil Nadu Dr.Ambedkar Law University or other Universities in 
the State; or

  D. must possess 3 years of experience as an offi  cer of the 
Government not lower in rank than that of the Deputy Secretary to 
Government, Law Department.”

Tamil Nadu 
Ordinance 11 of 
2019.

3. The Tamil Nadu Dr.Ambedkar Law University (Amendment) 
Ordinance, 2019 is hereby repealed.

Repeal.

(By order of the Governor)

C. GOPI RAVIKUMAR,
Secretary to Government (FAC),

Law Department.
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